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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 347 OF 2016
IN THE MATTER OF:

Chandra Bhal Singh Petitioner

Union of India and Others

....................... Respondents

Status report on behalf of respondent No 9 in shape of affidawit
in compliance of directions vide order dated 18/03/2020 passed
by Hon'ble Bench

Affidavit of Shri Nishant Thakur. aged 39 years Joint
Member Secretary, Himachal Pradesh State Biodiversity Board located
in the office of Himachal Pradesh Council for Science, Technology and
Environment, 34-SDA Complex, Kasumpti, Shimla-171009 do hereby

solemnly affirm, state and declare on oath as under

A. Constitution of Biodiversity Management Committees (BMCs)

At the outset it is most humbly submitted before the Hon'ble
National Green Tribunal that the Himachal Pradesh State Biodiversity
Board vide dated 14" February, 2020 has ardently complied the

stipulated target of constitution of 100% Biodiversity Management

e AL

Committee in the State well before the stipulated time as per orders of
Hon'ble Tribunal dated 09/08/2019. A total of 3371 BMCs have been

5 A ;”constltuted in Himachal Pradesh. The consolidated list of the
7 {?c—, ;
J/‘ < constitution of BMCs at all local body levels, as on 31/01/2020 is
A

e
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)
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enclosed herewith and the same is marked as Annexure R-9/1
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It is submitted that the attainment of target of constitution of
100% BMCs was confirmed vide letter received from Additional
Director, Panchayati Raj Department, on constitution of 100% BMCs in
Rural Local Bodies. Copy of the letter No. PCH-HA(1)2/2013-BDA-
75625, dated 18/12/2019 is enclosed herewith and the same is marked
as Annexure R-9/2. Further, it is submitted that constitution of 100%

2

BMCs in Urban Local Bodies was confirmed by the letter received from



Additional Director, Urban Development Departm

2

ent vide letter No.

UD-H(C)(17)-4/2019-74354, dated 30/12/2019. Copy of the letter

annexed herewith as Annexure R-9/3.

B. Preparation of People's Biodiversity Registers (PBRs)

It is submitted that for evolving some effective mechanism

for ensuring participation of local stakeholders in documentation of

biological resources occurring in their areas, following efforts W

ere

made at the State level:

1)

A meeting under the Chairmanship of Additional Chief Secretary
(Environment, Science & Technology) was convened by the HP
State Biodiversity Board on 13/11/2019 at H.P. Government
Secretariat to expedite the preparation of PBRs at all levels as

per the direction of the Hon’ble National Green Tribunal

A meeting of H.P. State Biodiversity Board was also convened
under the Chairmanship of the Chief Secretary on 23/01/2020.
The representatives of the Department of Rural Development
and Panchayat Raj AND of the Department of Urban
Development also participated in the said meeting. The matter
regarding the expeditious preparation of PBRs was also

discussed amongst other issues. Proceeding of the meeting is

enclosed herewith and the same is marked as Annexure R-9/4.

A meeting to review the progress of work for the preparation of
People’s Biodiversity Registers (PBRs) in Himachal Pradesh,
was organized under the Chairmanship of Secretary

(Environment, Science & Technology), on 15/05/2020.

A meeting to expedite preparation of Peoples’ Biodiversity
Registers (PBRs) in Himachal Pradesh, was organized under
the Chairmanship of Secretary (Environment, ' Science &
Technology), on 30/06/2020, wherein, it was decided that two
Graduate interns from Botany and Zoology streams will be hired
for assistance to the BMCs in preparation of PBRs. Besides,
indicative list of Experts including Technical Support Groups
(TSGs), Experts working in various Academic and R&D



Vi)

vii)

i ¢

Institut
€S Who could be of some help during PBR preparation
we ' ‘
re also provided to the BMCs. Proceeding of the meeting is

enclosed herewith ang the same is marked as Annexure R-9/5.

As decided during the meeting organized under the

Chairmanship  of Secretary  (Environment, Science &
Technology), on 30/06/2020, capacity building trainings on PBR
Preparation were provided to the BMCs and interns by the
Board through virtual mode.

As decided during the meeting organized under the
Chairmanship of Secretary (Environment, Science &
Technology), on 30/06/2020, for providing uniformity to all
PBRs, as per standardized format of the National Biodiversity
Authority, Chennai, issued in year 2013, an online platform for
feeding the information on preparation of PBRs by concerned
BMCs, has been developed and hosted on the webportal of HP
State Biodiversity Board. Unique login/user ID and passwords
have been provided to all local bodies and Expert Groups

concerned.

State level Expert Group was constituted vide Notification No.
STE-A(3)-1/2004 dated 05/09/2019 and 07/03/2020 for
validation and approval of draft PBRs. Copies of the notification
are enclosed herewith and the same is marked as Annexure R-
9/6.

Block and District Level Expert Committees were notified vide
Notification No. STE-A(3)-1/2004 dated 25/02/2020 to
coordinate, facilitate, supervise, scrutinize and approve the

PBRs. Copy of the notification is enclosed herewith and the
same is marked as Annexure R-9/7.

Abiding by orders of Hon'ble National Green Tribunal, through

_ concerted efforts of HP State Biodiversity Board and the BMCs, as on

31/08/2020, stipulated target of preparation of 100% PBRs has been
achieved at all 12 District, 79 Block and 3226 Gram Panchayat level
BMCs. Moreover, it is submitted that process of PBR preparation was
completed before 31/08/2020 at one Municipal Corporation level and



was completed in remaining 53 Urban Local Body Level BMCs on
10/09/2020 The consolidated list of PBRs prepared at the all local
body levels is enclosed herewith and the same is marked as Annexure

R-9/8

It 18 submitted that the attainment of target of preparation of
100% PBRs at all 12 District. 79 Block and 3226 Gram Panchayat level

BMCs has been confirmed vide letters received from District Panchayat

Officers. Panchayati Raj Department Copy of the letters is enclosed
herewith and the same is marked as Annexure R-9/9. Further it s
submitted that preparation of 100% PBRs in Urban Local Bodies was

confirmed by the letter received from Director Urban Development
Department vide letter No Vide No UD-H(C)(17)-4/2019-1-23971
dated 10/9/2020. Copy of the letter annexed herewith as Annexure R-
9/10.

It iIs submitted that as per orders of Hon'ble National Green
Tribunal dated 09/08/2019 and 18/03/2020, the BMCs were to be
constituted before 31/01/2020, which were actually constituted in
Himachal Pradesh before 31/12/2019. Further, it is submitted that as
per Section 41 of the Biological Diversity Act, 2002, read with Rule 37
of the Biological Diversity Rules, 2004, the PBRs were to be prepared
by the BMCs, which were constituted on 31/12/2019. therefore, work of
PBR preparation was accelerated by providing technical assistance to

BMCs and completed on 10/09/2020.

ylor” e o , : , _ _
" Further, it is brought to kind notice of Hon'ble Tribunal that in
2 view of lockdown due to COVID pandemic, Hon'ble Supreme Court of
~India under Suo Motu Writ Petiton (c) No. 3/2020 on dated

: ’:' 10/07/12020, ordered that in cases where the time to perform particular

act/work is to expire in lockdown, then, in such cases, such period was
. extendable for 45 days, after lifting of lockdown Copy of the order
annexed herewith as Annexure R-9/11. Besides, it is submitted that as
per Nofification Nos. HFW-A-A(3)1/2020 dated 23/03/2020 and
14/04/12020 of Department of Health and Family Welfare, Government

of Himachal Pradesh there was a complete lockdown in place from



b,

23/03/2020 t in Hi
0 03/05/2020 in Himachal Pradesh. Copies of notifications
annexed herewith as Annexure R-9/12

As the target of 100% constitution of the BMCs and PBRs
have been achieved, therefore, keeping in view the complete lockdown
In Himachal Pradesh from 23/03/2020 to 03/05/2020 and orders of
Hon'ble Supreme Court of India dated dated 10/07/2020, it is prayed
that the compensation cast upon the State of Himachal Pradesh, as

ordered on 18/03/2020 by Hon'ble Tribunal may kindly be waived-off.

|, the above named deponent further verify that the contents
of my status report in shape of affidavit as contained in para A to B are
true and correct to the best of my personal knowledge and belief and

no part of it is false and nothing material has been concealed therein.

Sworn and verified at Shimla on |8 ........ the day of September,

2020.

,’ ' wa i
Sh. 15!?391%3’1&

Jt. Member Secretary

H.P. State Biodiversity Board
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 347 OF 2016

IN THE MATTER OF:

Applicant

Chandra Bhal Singh

Union of India and Others ........Respondent No. 9

Application on behalf of respondent No. 9 for complete waiver
of compensation as ordered dated 18/03/2020 by Hon'ble

Bench.

Application of Shri Nishant Thakur, aged 39 years, Joint
Member Secretary, Himachal Pradesh State Biodiversity
Board located in the office of Himachal Pradesh Council for
Science, Technology and Environment, 34-SDA Complex,
Kasumpti, Shimla-171009 do hereby solemnly affirm, state

and declare on oath as under:

It is submitted that as per orders of Hon'ble National Green
Tribunal dated 09/08/2019 and 18/03/2020, the BMCs were to be
constituted before 31/01/2020, which were actually constituted in

Himachal Pradesh before 31/12/2019. The consolidated list of the

constitution of BMCs at all local body levels, as on 31/01/2020 is

enclosed herewith and the same is marked as Annexure-1.

It is submitted that as per Section 41 of the Biological
Diversity Act, 2002, read with Rule 37 of the Biological Diversity Rules,



2004, the PBRs were to be prepared by the BMCs, which were
constituted on 31/12/2019, therefore, work of PBR preparation was

accelerated by providing technical assistance to BMCs and completed
on 10/09/2020.

Further, in view of lockdown due to COVID pandemic,
Hon'ble Supreme Court of India under Suo Motu Writ Petition (c) No.
3/2020 on dated 10/07/2020, ordered that in cases where the time to
perform particular act/work is to expire in lockdown, then, in such
cases, such period was extendable for 45 days, after lifting of

lockdown. Copy of the order annexed herewith as Annexure-2.

Besides, it is submitted that as per Notification Nos. HFW-A-
A(3)1/2020 dated 23/03/2020 and 14/04/2020 of Department of Health
and Family Welfare, Government of Himachal Pradesh there was a
complete lockdown was in place from 23/03/2020 to 03/05/2020 in

Himachal Pradesh. Copies of notifications annexed herewith as
Annexures-3 & 4.

As the target of 100% constiltution of the BMCs and PBRs have
been achieved in Himachal Pradesh, therefore, keeping in view the
complete lockdown in Himachal Pradesh from 23/03/2020 to
03/05/2020 and orders of Hon’ble Supreme Court of India dated dated
) o or~ 10/07/2020, it is prayed that the compensation cast upon the State of

Himachal Pradesh, as ordered on 18/03/2020 by Hon'ble Tribunal may
okindly be waived-off.




|, the above nameg deponent further verify that the contents
of my status reéport in shape of application as contained in above para

are true and correct to the best of my personal knowledge and belief

and no part of it is false ang nothing material has been concealed
therein.

Sworn and verified at Shimla on ..!2...... the day of September,
2020.

N
!

De'ponent

J Mem ;
H.p. State B
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Annexue R-9 / A

Details of Biodiversity Management Committees (BMCs) constituted by the Local Bodies in Himachal Pradesh, as on 31.1.2020

[ Name of L No. of Local Bodies and lgME_con_stitu_tti - -

| the Gram Panchayats Panchavat Samitis Zila Parishads Municipal Municipal Councils Nagar Panchayﬁt_s Total |
| District }7 ) &rp(![ations ] VS S

i Total | No. - Total No. Total No. Total No. of Total No. of Total No.

| number | of BMCs | number | of BMCs | number | of BMCs | number BMCs number BMCs number | of BMCs

. | | constituted | | constituted | constituted constituted | constituted _constituted

| Bilaspur _' 151 151 I 4 | 4 I ]_ | 0 0 3 _3 | ST
Chamba | 283 283 7 7 1 ] 0 0 2 J, 2 1 1] 294
Hamirpur = 229 229 6 6] 1] o 0 0 2] 2| 2 2] 240
Kangra | 748 | 748 | 15 15 1| I I 6 6| 2 2| 773
 Kinnaur | 65 65 | 3 3| 1 [ o 0 0 0 0 0] 69
}‘Kuuu 204 204 5 5 ! 1 0 0 2 2 2 2| 214
' Lahaul- al | 41 2| 2 | N 0 0 o] 44

8- 1 N I — N i B | I I . _ -
Mandi 469 469 11 11 1 I 0 0 4 4 3 3| 488

[Shimla N 363 363 10 o/ 1 Y ) 3 5 5| 383

s [ 28|l el s 1| G| 0 s af i im

Solan 211 211 5 5 1 o of o 4 4 1 L| =2

Una | 234 34 s| s 1 il o o] 3 3] 3| 3] 246
Total | 3226 3226 79 79 12 12 2 2 3 31 2| 21| 37

Sh. Nishant Thakur
Jt. Member Secretary

H.P. State Biodiversity Board
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sh. Nishant Thakur
Jt. Member Secretary

H.P. State Biodiversity Board
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No. UD-H(C)(17)-4/2013- "] ! 51 ~T6 f- )
Durectorate of Urban Dovalopment.
Himachal Pradesh

Dated: Shimla-171002, the 34 December, 2019

rron

? Director,
Urban Development,

Himachal Pradesh
lo it
\_,/ﬁflem ber Secretary,

Himachal Pradesh State Biodiversity Board,
Paryavaran Bhawan,
' US, Club Shimla-171001{FHP)

Commitiees TBNIC)

Management
Hon'ble

Sudiecn Constituting Biodiversity
jiological Diversity Act,2002

' under section 41 of the |
NGT's directions.
Sic/ vldam,

|n continuation to this rite feiis No. UL-HC) 17 200571
Wodeled 112,209, on the subject ctes

In, this context, please fiwd encjosed herewith rhe latest starus o
conshilutian of Biodiversity Management Jommitiee i the Urban local Bodies ey«

(Aanesare "A”) for vour informatio: and furiier necessary actian, please
Yours faithfully,

Chel anbove.
f
i

'é) \\ \ ”L Xigronal Dorector,

Urban Development

FHinachel Uradesy

Dated

Crdst, Mo, As above.
Cuny 1 yvarded to:

1 Geerelary (UD) Lo the Govt. of H.P for information. please.
Alunicipal Corporation. Shimla with the request to constteg

wr

Jomiissioner,

’ SE}"?,D siodiversity Management Commutiee iminediately, please

e e e R,

i J{“'. 1 : : [ 1 |
3 .--// _ ;\dmhop}ql [rector, '
E \_‘.,X,-"._}\ , Urbai Development, ‘
':1 S Himachal Pradesh |
4 sh. Nishant Thakur |
Jt. Member Secretary !

H.P. State Biodversity Board '
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Annexure &9 /4_

Himachal Pradesh State Biodiversity Board (HPSBB)

Paryavaran Bhavan, US Club, Shimla, Himachal Pradesh

Proceedings of the 4" meeting of the H.p State Biodiversity Board (HPSBB) held
on 23.01.2020 at 10.30 AM under the chairmanship of Sh. Anil Khachi, Chief
Secretary Govt. of H.P in the Ellerslie Building, Committee room, H.P.

Secretariat, Shimla.

The list of the participants is at Annexure-|

2. At the outset, Sh. Rajneesh, Secretary (Env. Science & Technology)
extended warm welcome to the Chief Secretary as the chair of the meeting. He
also welcomed members of the Board, Expert Members and officers of various
departments. He briefly explained the gist of the main agenda of the meeting. He
informed the Board that Hon’ble National Green Tribunal has given directions to
all the States that Biodiversity Management Committees (BMC) and People
Biodiversity Registers (PBR) shall be prepared at the level of district, block, gram
panchayat and urban local bodiest31" January 2020. He applauded the
Biodiversity Board, Department of Rural Development and Panchayati Raj and

Department of Urban Development for their earnest efforts in constituting 100%

BMCs (3370) at all levels.

3. secretary (EST) informed that the Board had initiated the work of
preparation of PBRs in 212 BMCs out of these 110 had been completed and rest

were in progress. He informed that preparation of the remaining 3158 PBRs at

rage 10f24




District, Block and Gramn Panchayat Level was a herculean task whichis difficult 1o

accomplish within the limited time unless decentralized model isadonted. He saig

that PBRs at District and Block level may be prepared by the Board Involving

Technical Support Groups (TSGs) using secondary data foliowing top down

approach. As far as preparation of PBRs at ULB and PRIs level is concerned, the
same may be prepared following decentralized mode. He further proposed
training of Panchayat Secretaries officials of forest and other line departments
and some members of BMCs at every Block level so that the Local Authorities may
complete this onerous task at the earliest possible. In order to prepare good
quality and uniform PBRs, a training module should be designed by the Board.
Since this is a time bound task, a calendar of activities is required to be prepared
and ali the training should be completed by the end of February, 2020. Technical
Support Group of the respective districts will also provide support in the training
at block level. The ultimate responsibility to prepare PBRs is to be taken by the
Department of Rural Development & Panchayati Raj and Urban Development

Departments as envisaged in the Biodiversity Act too.
4. Thereafter, the agenda of the meeting as was taken up for discussion.
Agenda Item No. 4.1: Confirmation of the Minutes of 3rd Meeting of the HPSBB

L

5. The proceedings of the 3 meeting of the HP State Biodiversity Board held

on 21-11-2018 was noted and confirmed.

Agenda Item No.4.2: Action Taken Report on the 3rd Meeting of the HPSBB

6. Action taken reporton 3° meeting of the Board was reviewed as under:
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e,

| Direction given in 3¢ Meetmg
of the HPSSB

Item No. 3.2: Constitution and
Strengthening of Biodiversity
Management Committees
(BMCs)

| @) 'n the four biodiversity rich

l districts  namely Chamba,

| Kullu, Shimla and Sirmour,

| BMC shall be constituted at
| all the local bodies,
b] Constitution of District/Zila

‘ Parished level

Solan, Bilaspur,

Hamirpur Districts.

¢} Block level BMC constitution
in Mandi, Kangra, Kinnaur
and tahaul & Spiti districts,
except Mandi Sadar and Balh
block of Mandi district and
Baijnath block of Kangra
district.

d) An advisory should he issued
through R&D Department to
the local bodies/BMCs to
form a local technical

(. support group by involving

! frontline staff of Stakeholder

Departments namely Forest,

Una and

Agriculture, Horticulture,
Ayurveda, Animal
Husbandry, Fisheries,

Knowledgeable persons and
Local NGO/Societies.

—

b) BMC at district/zp level in Solan,
Bilaspur,

also been constituted.

¢] Blocklevel BMC at all Development
Block leve! of the State have been
constituted, |

BMGCs in

Advisory has been jssued, but the ‘
constitution of 1SG at the !ocall
level yet to be notified.

d)

“Item No. 3.3 Preparatlon of
People’s Biodiversity Register
(PBR)

The board granted approval for

{a) PBR work was initiated “and |
funds have been transferred to the
respective 45BMCs.

| the release of funds received

{b)

Wortk related to preparation 20
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taken.

b LTI Y, S

The Board took
note of the action

Action Taken Decision ofthe _1|

e Board ]
a) BMC in all four iodiversity rich | The Board took |
district at all locallevels have been | note of the action
constituted. | taken :
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T '\‘i: NBA Grant and (Y bR B heve] 511
AL G Gra o Ty 01K hav oo

Vot Lenlruy lerwi
N LU | FTATE R R &

e the prepatation of - been v deeed B e 1AC

PRE g vount approved Y Natu ot proarg o o EBRs
fam NBA Graw by 2018 vk
2019 .
S.No. Technical  Support  PBRs PBRs Complated
i g T5G) Allottcd
Duing the BY 201810 the  Srioup (156 sz B -

1 R A ety by el AN

FRSBB hac rece veo & amaount
Lot S T Yy

c- =

of By, 5775000/ (Ry ity Ore

Mo
Lakhs vt Sevily v ; By U - . T |
Tousang  only trom NBA, At Femet |
Crennal, Gol, wide  sanction Sary Chamne
letler "o, A healayan Fpees | 21 | 20
N3A/16/08/PBR/2012/1094 Rasearch nestute
caiec 26062018 for 45 BMCy iHIRY Shroa
for oreparaticn of  Poople's P U versey, Snimle. | 36 73 ; |
Eiod versty Regster (PBR) oG8 if- NHLST,  Waha, | 42 2 |
Ll |
inl PER amount appioved G CO-URRY, hatempur |35 15 |
from UNEP GEF Grant in FY S - | -
7.0 CSIR-BET Patampu, 10 Nil
2018-201%
2 timea r!'y';!i'. S TRE 4 i I -
Anoamourt of Rs. 23,00,000/- Respach  Insttute | '
cos peen sancuarsc by NBA (HFRIS Fiimla
wnder  LNEP-GIF grart  tor iBistrct leve] ks, N
; preperetios of 20 Gram Total 202 108
,/.1'" Penchayat ieve PBRy and Rs.
i 4,20,000/ has been sanctioned |
| by NBA urder UNE? GFF prant
‘ur preparzien of 4 Distr ot level
PBRs. A total of Ry 32,20.000/
i aporosed o elease
I |
|
ltem No. 3.4: Access an"d o i - _'_:

Benefit Sharing (ABS) of hio- (A) The Mutually Apreement temms | The Board  took
resources  for  commercial (VAT Agecment has been sipned | note of the action
utilization. wiln Dasur India Lid dor 21 BO taken.

resoarces ing tunds amonang o Re
Al BOORS e Agenda item
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" (A) apur India +d, 873 Asal A

Rood, New e 110002 bhas
cubmitted applicanion anlform:l

for commercal walizaton of 71

SO10, 00 98/ nave spen recoved n

Biodiverary Fund,

wir s dropped.

31 induetrial gialuzoe wes arganized

al Badd on 31-05-2019 Copy of

| aroceetdings s at Annexure-B.

bic el 1CsOUTCes for
nrcparation ¢! AyUrvec ¢ |
medicines  whicr  they  have
atiiged  dusing  the  lnancea
years 201415 & 2015-16
Thersfore, [Da India L
would be asked to gay e
[ avount ¢ Rs 34,322716]

C{Rupees Thirty four lakns thitty
i tou "J"f}lj‘;dﬂﬂ lwo m.;r‘.drnd ang
seventy two only) for FY 2014
1% Rs. 36.85519.3/
: (Rupees Thr'tv. sx lalkhs eignty
five thousznd fwve hundred and
| v roteen only} lor £Y 2015-16, i1

dflil

cngle installment within one
| month of signing of agreement.
[ (B): It owas decded that tre
Igustrips/Comuanies which are
accessing  biological 1esources

1o the Slate for L"-U"'l"“l"'lflﬁl

Wiizasion will be inviteo for the

| naus Al clalogue and
[ aterwards will be asked for
Beaefis sharmg os per the B
| Act,  BD  Rules and ABS
| Gudelnes.

ltem No. 3.5: Declaration and

documentation of Biodiversity
Hot  Spots areas  of
biodiversity importance in the
| State as Biodiversity Heritage
Sites (BHS)

i.c.

e Board eporoved dn amount
Laf Rs.7,00,008/ as
he

A

AT Ingda

second yoar
b‘.“

o

“slaimen, oloased

o

HPSBB

)

| The SBR allotted 1ne documentdiion The  Boarc ook

| work of sacrec Groover of Himuchel note of the action
Praocech o WWE ndia tor wiuch | aken.

! (514,00 acs were sancioned o,
ther. Accerdinply Ry 00 Lags {50

| nercent) was released at wntial slage

The agenda item may be dropped.

aad ater tie SBB proposed the release ‘

of 19d instdlment of B 7.0C Lacs,

Aprer 3 of

the




doethoaton arddatizatheing

acred  grooves

or in e

emening ten districts of the
| state, which tulblf the criteric to
| be dgeclared as BHS a¢ per the

auidsiines of NBA

[tem No. 3.6: Dissemination of
the information
resource material

through

The Board approved prnting of
300 mors copies of ftollowing
| books for distribution to varous
and

sidkeholders 27 1re sante raeles

ne departments

ws por tender. 1L would cost s
18,14,000/
lacs fourteen thousand anly) out

ol the UNEP-GEF Mot+CC ABS

{Rupecs  pighteen

project.

ol

Frevacaal Fradesr

o Status Bicdiversity

2. Fier Diversity o REonacha

Pradesh
¢. Butterilies of Suda.pne and
Alpine wreas of  himachal

Pradesh

Nledicinal Plant

Spedes o mmeeal Pradesh

d lrportant

e fruit resourtes  of

Himacnal Pradesn

Flogen Treasures: Aninsight

to  dimmshine  traditiond

LRy

ne  docwreritaan work  waes

completed by WALT and district wise
sstoof sacrec growes was identiflied

and was taken vothe Lxpert Group

Committee Meting held on 6
Sepiomber 2018 which SLJ;.*]{;".-"\I.(.’CZI
soMme  minas o corrections i lf“(‘l
document The corected aistric wisg
listirg of sacrec  grooves s dt
Annexure-C

The work is beirg executed through

The Boad

Look

FINMOOSTEL and = o the fsal stage o note of the action
printng for ali the documents. | taken.

|
[
|
|
|
|
|

|

|
|
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/

craps ol Hvaoag Pradest,

term No. 3.7: Orpaniation

of workshops/ Training
Programmes/ Seminars:
Implementation ot Biological

Diversity Act, 2002 & Rules,
2004 1the State.

ite

organiation

Joare apuroved e
ot
training  pregrammes/semina:s
fon e plementation of
Blowagical Lversity Act 2002 and
Reies 2004 ion
capabity and g

AN s

enhancng the
A s TE WMl 2 NESS
Lhe VA IS

stakeroges

waorkshops/
|

Wi

- i / T e
nkshops/ Uaining wer O famzec
Gl

diflerent levels as por the details at

Annexure ~-D.

In view of the action taken, agenda
item may be droppoed

ltem No. 3.8: Status of the
| State Biodiversity Rules of the
 HPSBB

| Tne Beard apnroved the dran
HP Diociversily Rules for turther
nocessary actior

Item No. 3.9: Re-constitution

The Rules

Notifcation

have vide
No. 1/2004-
-vose, dated 22™ November 2019 anc

been notifiec

STE-BI3)

dre arnexed as Annexure-E

In view ot the action taken, agenda
_item may be dropped.

Tae Notitication of const tutior  of

Cxpert Commitize has Leen ssued on
G5-0%.2019

| of Experts Group for the
evaluation of People's
Biodiversity Register [PBRs)

The loara aporoved |
constitation ol Expert
Committee which wll validate

e PRR peng tonmu'ated

' The agendaitem may be dropped

ltem No. 3.10: Separate State
 Budget Head for HPSEB

e Bodrd approvec Lo ke up

| we yatter with the Govl
L ereation

tor
ol
| head for SBY

separate nudget

CMattor was taken un with TU thiough
FAD ot the final outcome s awaited. It
i5 agan bemg take= o FD o view of

Notification of HP Biodiversity Rules.
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The  Board Euckl

note of *he acdion

Lok,

The Apenda e

was diopped

Tre Board took
noe of tne actior
taken.

The Agenda tem
was drooped.

The Board 100

note of the action
taken.

Tne

Agende ltem
was arosped.
Ing Board  took

note ¢ the actien
taken.

Sh. Nishant Thakur

tary
Jt Member’Secr_e
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ItemNo. 3.11:

Hiring  of
Para-Taxonomists  at  District
Level in Himachal Pradesh

T~e Boarg granted approval fer

neng of ore Para Taseroms:
each "or Eignt Distrgts de,
Stimla Sirmour, Chamba
Kodu, Kmnaar, Labaur & Spity,

Wandt arg Kangra disthicts of

tre Stawe, where Lhe process o

constization  of  BMCs  and
preparation o7 PBRs is p
RIORTeSS at Gram
Tenchavat/Bloc teve [t was
decided that they would se
Fred o gutsourced  badas's,

IOWEVET  ald  rermuneTaton
Rs. 16,000/

J21r moentn for one yea

of Rs.15,000/-pm.

woulc be naid @

nstead

Item No. 3.12: UNEP-GEF-
MoEFCC project on
“Strengthening the
implementation of

Biological Diversity Act and
Rules with focus on its Access
and Benefit Sharing
Provisions”

e targets cnvisaged apder the

programme ke tocus
Neels, JHAETDNIMES,
PBI documentation  themat ¢

capacity suilcing D70granumes,

fraining

focas  group  dialegues  anc

Hudge? stateme s Woere

GPUTOVeQ Ot

LrOised

Item No. 3.13: Approval

the |

grouy |

iABS provisions of the Act
{ABS]} |

| achieved

wat deadee

SR
Pdiscussgnes were held wit

the Exonomist, bhut due o

[ recrutment norme of TSGs, the matter

il pend g

As per the targets of tne project, the
B ociversity with potential ABS were

iaenified, toos, methodology el

were developed for implementing the
Target for

yloting ABS agreements wds also
I 3

anc  numes ot capacdty

builcing  anc public  awdreness

ware  organized. The

Drogrammes

| projectis closed now.

ot 6|

PBRs prepared under UNEP-

GEF-MoEFCC ABS project

|
| The Board aoproved toe draft

The agenda item may be dropped

No “urthers actio i the matter s

regsired

Inview of above, agenda item may be

}'.'-_"' 8124

L¢y
au g I5Gs, ang the
1SG tenre

the

|
The Board took |
noe of ‘he sctior :
taken.

lhe Board took |
note of the actien |
taken. '

The Agenda ltem
was dropped., |

|
Tne Board ook
note of the action

[ taken

sh. Nishant Thakur

Jt.

Member Secretary

H.P. State Biodiversity Board




I-'ﬁﬂs for6 BMCs E_Nalwgn_a;_k‘h“ag,ﬂ
Jens, Tandi, Batal, Sainj and
_Sﬁ‘.@'i! were approved

| ItemNo. 3.14: Studies

~awarded on important aspects
- of medicinal plants
" UNEP-GEF-MOEFCC ABS project

| The Board approved the
| commissioning of the following
' studies through agencies: '

(1Trade Chain patterns and\
value chain  analysis  of
|important medicinal  plants
‘ which were awarded to Shoolini

University, Solan and CSIR-IHBT
‘ Palampur.

(2) Development of sustainable
harvest and value addition |
protocols awarded to IHBT
Palampur and

{3) Population assessment of
‘highly traded and high vajue
. medicinal
|| HFR! Shimla

plants awarded to

under | completed through the institutions

dr_(;aped_,“_m_ T

€ proposed studies has

concerned,

Agenda item may be dropped.

Item No, 3.15: Development of
National Platform under UNEP-
\ GEF-MoEFCC  ABS project

"through AGISAC (MIS based
‘Reporting System) for BMCs
database of 28 States of India

—d

to be hosted on the NBA
| website
|The Board approved for

Idevelopment of MIS and GIS
Dased reporting system  on
‘ BMCs at the national level for all
28 States which  would be
hosted at NBA website through
}A_G}S&HinQS_TE _

SO

The AGISAC has prepared the platform
and handed over to the NBA. No

further action is required.

The agenda item may be dropped.
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been | The

’\
I N

The Agends Item

[ wis dropped.

Board took
note of the action |
taken, ‘

The Agenda ltem‘
|

|

was dropped.

The Board took
note of the action
taken.

' The Agenda Item |
\ was dropped.

|
| |
|
|

Sh. Nishant Thakur

,r Secretary
Jt. Member Secré
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I ltem No. 3.16: Endorsement of

: a project proposal for funding
by State Project  Steering
| Committee of the SECURE

| Himalayas programme of the
UNDP &HP Forest Department,

| Proposal on sustainable
" lvelihood generation for |
consenvation ot biological |

diversity through participatc)r\rl
involvement of local
| communities  in Pangi anu‘l
Lshaul regions of H.P. was
submitted for funding to the
tune of Rs.1,42,,85,000/- under
| SECURE Himalayan project of
!UNDP-GOI through HP Forest
Department. Out of this project
| emount, Rs.85,71,000/-  was
approved (60% of the total
amount) under  SECURE
Himalaya approved by UNDP
and the remaining i.e
Rs.57,14,000 {40% of the total
cost) was to be generated from .
| State head. '

e N e e o e o e

The

project proposal has been |The Board togk
approved under the SECURE Himalaya | note of the action
Programme. taken.

The Agenda Item
was dropped.

The agenda item may be dropped.

| Item No. 3.17: Approval
of a proposal on Conservation |
of Ecosystems in Kinnaur and
Spiti areas of Himachal Pradesh

for funding from  Tribal
Development Department
{GoHP).

The Board approved the project
‘nroposal utled as ‘Involvement
(of Local Stakeholders in |
IConservation of  Ecosystems
through Alternate Sustainable
Livelihood  Opportunities  in
Kinnaur and  Spiti  areas of
Himachal pradesh’ for funding i
'o_the_tune of Rs. 1,89,90,000

The proposal was submitted to the TD
Department vide letter
No.HPSBB/F(23)-2/15-8181 dated 3-
12-2018, but no response has becn
received from TD Department. Follow
up is being done and letter will be sent
againto TD Deptt.

The Board took

taken.

The Agenda Item
was dropped.
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o . — . S —

[ {Rupees One Crore Eighty Nine
| Lacs& Ninety Thousand only}to
| be submitted for funding from
Tribal Development Department

(GoKP).

— ) e Tl —————————— —_— — e ._|h - e

| WemNG. 31 3: ﬁpproval Approved and no further action in the | The Board took
of norms for expenditure and

| note of the action l

i i | tteris reguired
| delegation of financial powers | ma is reguired P

to the Additional Chief |
' Secretary (Env., Sci. & Tech,) to ‘
| the GoHP-cum-Chairman !

| HINCESTE ‘ The agenda item may be dropped.
| The Board approved ‘
delegations of administrative
| ang  financial  powers of ‘
} Chairman (HPSBB) to ACS(EST)- |
cum-Chairman (HIMCOSTE) in ‘
‘ view of the busy schedules of | |
Chief Secretary, GoHP.
Item No. 3.20: Expenditure

Statement of HPSBB

The Agenda Item>

was dropped f

| No further action required ‘The Board took |

—

7,

Expenditure statement of the
HPSBB for the year 2016-17,
2017-2018 was placed Dbefore
the Board and the Board
approved  the
statement as placed before it.

expenditure

The agenda item may be dropped.

ltem No. 3.20: Expenditure
Statement of HPSBB

Expenditure statement of the
HPSBB for the vyear 2016-17,
|2017'2018 was placed before
|the Board and the Board
iaPDYOW:‘d the  expenditure
.Statement as placed before it. _

note of the action |
| taken. ‘

' The Agenda Item‘
was dropped. i

No further action reguired

The agenda item may be dropped.

| - -
The Board took |
note of the action |

- taken, |
|
|

The Agenda ltem

was dropped. ‘

| |

—

sh. Nishant T hakur

ember Secrgtary
H PJtéigte Biodiversity Board
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NEW Agenda ltems

BACKGROUND NOTE FORTHE NEW AGENDA ITEVIS

T
under;-

Background note of the new agenda items was shared with the Board as

summary of the Biological Diversity Act (2002), Formation of BMCs, Preparation
of the PBRs and the Hon’ble NGT directions:

a) As per Section (41) of the Biological Diversity Act, 2002 every local body has

to constitute Biodiversity Management Committee (BMC) and subsequently
prepare Peoples Biodiversity Register (PBRs).

b} The Hon’ble National Green Tribunal (NGT) vide orders dated 09/08/2019
in O.A. number 347/2016 titled as ‘Chandra Bhal Singh versus Union of
India and Ors’ has issued directions to all the local authorities to constitute
Biodiversity Management Committees (BMCs) and prepare Peoples
Biodiversity Registers (PBRs). The operative part of Hon’ble National Green
Tribunal (NGT) orders dated 09-08-2019 is reproduced as under:

The Chief Secretaries of the States, where the defaults are

continuing, may consider giving a warning to the Panchayat
Secretaries for their past failures, recording the same in their service
record and give directions to the officers who are responsible for the
job to ensure compliance with 100% constitution of BMCs and PBRs
by 31.01.2020 failing which coercive measures may have to be
considered against them. The Chief Secretaries may evolve a
mechanism for ensuring a monthly meeting to be attended by the
Chairman and Member Secretaries of the State Biodiversity Boards,

Secretaries, Panchayat, Environment and Forest starting from
September, 2019.

The States will be accountable for the defaults and required to
deposit a sum of Rs. 10 lakhs per month each from 01.02.2020 with
the CPCB to be utilized for restoration of the environment. The States

Page 120f 24
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2. 21

will be at liberty to recover the said amount from the persons
committing the default.

¢) In order to comply with the directions of Hon'ble NGT, the SBB has taken

the following steps:

Letters and DQ’s were issued to all stakeholder departments like
RDD & Panchayti Raj, UD, Deputy Commissioners, Disttrict Panchyat
Officers and Block Development Officers regarding the completion of
the process of the constitution of BMCs at different levels as per the
directions of Hon'ble NGT.

One day workshop on constitution of BMCs as envisaged under
Biological Diversity Act was organised on 12-09-2019 at Shimla for all
Project Officers (DRDA), District Panchyat Officers, Project Officers
(DRDA) and Block Development Officers.

The HP State Biodiversity Board under the Chairmanship of ACS (EST)
organised a meeting on 13-11-2019 at H.P. Secretariat to expedite
the constitution of BMCs at all levels as per the directions of Hon'ble
NGT.

The HP State Biodiversity Board organized a one-day review meeting
to review preparation of Peoples Biodiversity Registers (PBRs) by
various Technical Support Groups {TSGs). Meeting was organized
under the Chairmanship of Member Secretary, HP State Biodiversity
Board Sh. D.C. Rana on 4" January, 2020 in which strategy to prepare
PBRs was discussed. A copy of the proceedings of the meeting is
annexed as Annexure-F.

Regular review meeting are being held with the staff of SBB and
follow up done with DPOs and BDOs of the Districts.

d) The current status of constitution of BMCs is at Annexure-G .The SBB

through RDD &PR and UD Departments has succeeded in constituting 3370
i.e. 100% BMC.

Page 13 0f 24
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g} The status of preparation of PBRs 1« as follows. The PBRsS are being
prepared through Technical Support Group (T15Gs)

sr.  Technical Supbort ;G'roup ('i’SG) PBRs Allotted PBRs
No. Completed
1. DOr. Y.S.P University of Hort gi—omstﬁ, Nauni. 37 20
T2 D YSP Lmvr‘mw of Hort & FDrszlry KVK, 26 1

Saru, Chamba.

3 Himalayan Forest Research Institute (HFRI), 21 20
Shimla.
T Umesi ST T w5
|
75 | GBPNIHESD, Mohal, Kullu. a2 a
" 6. CSK-HPKV, Palampur, Kangra. — 1 26 | 16
~ 7. CSIR-IHBT, Palampur, Kangra. 10 T
Y Hirn-a_lgy_a; Forest Research Institute (HFRI) 4 ﬁ_“_—ﬂn o

Shimla (District level PBRs)

Total ' 202 | 104

The PBRs are being scrutinized and evaluated by the Expert Group notified by the
Government of H.P.

NEW AGENDA ITEMS:

Agenda item No. 4.3: Preparation of Peoples Biodiversity Registers (PBRs) at
Block and District Level based on Secondary Data

g, the Board was informed that in view of the progress made in preparation

of PERS and considering the target of preparation of 3370 PBRs and time lines
glvenby Hon'ble NGT, it suggested to follow top to bottom approach ie. in the

Papres 1401 249
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207,

first phasethe PBRs at the Block level should be prepared leading to compilation
at the district level and thereafter in the next phase we can move to the

Panchayat level and once Panchayat Level PBRs

are prepared, we may revise

Block and District level PBRs. The preparation of PBRs at PRIs and ULBs level may
start simultaneously by the respective departments. It was also suggested that
secondary data would be used, if needed, to expedite preparation of PBRs. The
secondary data may be validated by field visits and focused group discussions

with stakeholders inthe field.

Decision:-

After discussions and consulting the Technical Support Groups (TSGs) and various
Research & Development institutes, allocation of PBRs at District and Block level

was approved for allocation by the Board as under:

o Blocks PBBE_ N
All blocks of Bitaspur district

B f

« 5 blocks to National Medicinal Plant |
Board, Jogindernagar, Mandi

* PangiBlock to CSIR-IHBT, Palampur |

|
,1

All blocks of Hamirpur

2 Block to IHBT, Palampur (Nagrots |
Surian & Paragpur). |

| 6 Blocks to CSK-HPKy Palampur|
(Nagrota Bawgan, Sulla, Lambagaon
Panchrukhi, Bhawarna & Raijnath) |

to  CSIR-IHBT (Indorg, '
Nurpur, Fatehpur, Dehra, Kangra, Rait
i & Dharamshala) |

I"All Blocks of Kinnaur d|strtct

’ All blocks of Kullu district

All blocks of Lahaul & Spltl d|str|u

J
|
— |
J All blocks of Mandi district |
| All Blocks of Shimla district

LSr No.  Technical Support Group TSG) . Dlstrlcts sPBRs
1, UHF Neri Centre{Team led hy Dr | Bllaspur ‘
1_ B Dushyant Sharmal) | - _
‘ 2. [s National Medicinal Plant Board, o Chamba
Jogindernagar, Mandi '
‘ » CSIR-IHBT, Plampur.
‘ ({15t Team led by Dr Uniyal)
}_ ? -EJ_Ht- Nerl\.ent;r_ T HamirpuT N
i 4. e CSiR-iHBT, Palampu: Kangra - .
{Ist Team led by Dr Uniyal)
|,- e CSK-HPKV, Palampur .
u ls  CSIR-HBT, Palampur i
"ﬂ ! } {lind Team led by Dr Amit Chawla)
| » 7 Blocks
) |
| _E,- CS!RTHBT(TI:{E&EEG by Dr Uniyal) ] Kinnaur
" 6. GB Pant National _Institute of | Kullu
| Himalayan  Environment  and ‘ ‘
—_____ Sustainable Development, Kullu, ‘
‘-~ 1| CSIR-HBT. - Lahau! & Spiti
v O- o HP Unwe-l_snz',rj‘l-;mla o Mandi
t 9. | Himalayan Forest Research Institute, |  Shimla
___J Shelo. o
L _10. ' Dr. ¥S. Parmar  Unwersity of E Sirmaur.
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'Sr.No. [ Name of University/ |
I Academic/R&D Institutes
1.  Department of Forest
| 2. | Department of Horticulture. |
’ 3. | Department of Agriculture,
i 4 HFRI, Panthaghati, Shimla.
| 8. | CSR-HBT, Palampur. | Date

be———

. Botamcalvaeyoﬂndia .li_olén_.

|

e Himalayan  Forest Research |
Institute, Shimla {Main 156),

12| Dr. YS  Pammar Univers'i'ty of
Horticulture  and  Forestry,  Nauni,
| Solan. _

| Hotticulture  and  Forestry, Nauni |

i 58,
T s dekeswesman T
* 3 toHFRI, Shimia and HFR| Shimla a¢
the main T5G for District Solan.
Una . Allblocks of Una district _T

The TSGs were requested to complete the task by June, 2020 positively.

Agenda Item No.4.4: Collection

9. It was brought to the noti

of Secondary Data from different Stake Holders

ce of the Board that the stakeholder Government

Departments, Academic Institutes, Universities and R&D Institutes have published
data on various aspects of bio-resources of the State. These institutes may share
the information available with them with the SBB for further sharing with the TSG

so that preparation of PBRs on t
be finished at the earliest. The

he regional scale i.e. Block and district level could
details of the institutes having secondary data

relevant for PBR work is as under:-

6. | GBPantNIHESD, Kullu,

7. | CSK-HPKY, Palampur,

_é-. E}T Y_S'E’afr:n;r Uhl:| F, Na_l.ms,'?dt;a-n,_

Information

Available

' Data on Wildiife and Forests of the Stat_é, Eatg related to
Forest Work Plan could also be provided in both soft and ‘

hard format.

Data on Fruit crops and Flowers.

. Data on common Agricultural crops.

Data on Timbers and Forest types, Forest _PlaFts,_ Insects and |
Economically important Forest Praduce,

Data on Medicinal Plants, Wild Edibles, Soli Types, Microbes |_
etc. |

| Data on Medicinal plants and Wild Edibles. SR

| Data on Crop Plants and Wild relatives, Weeds, F’.ests,‘
Insects, Agriculture Crops and Soil types.

Data on Fruits, Forest Produce, Forest Tre?é?i—"lowers,
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‘ T | National Medicinal Plant Board, |

Méduimi Plants and Ve?eta-ﬁl_e_fr;ps - o

Dataon Medic ndi Ula nis - —_—

| Jogindemagar. Mandi

[Fﬂlc Deptt. of Ayurveda - 1_I'J€Eagwl\/1cd|cmalplants

‘-';_1. Botanicalsurvey of India, Solan. Dataon Flora of the State. - 1

A - |
2. "eﬂartmeut of Environment Science Enwronment Master Plan and Enwronmpnt Master Plan
| 1 and Technology

| National Resource Management (Baseline) study data.

1\ T—State Centre for Cimate Charwe
¥I (HIMCOSTE).

Data related to Forest Species under all Forest Divisions of
| the State.

14, State Biodiversity Board (s38)

Compsied data on biological rpsOurces of HP.

1 15. JLZOO'IOQCIEI Sur\rev ofndia (z51) | Fau nal dlvemt;r of the State |

Decision:-

The Board took note of the proposal and requested all departments and
institutions to share the available data in whatever formats available with them
with SBB by 31.1.2020 so that the same may be hosted in the SBB website for
further use by the TSGs or any other agency/individual hired by the SBB/ Local
Authority for preparation of PBRs.

Agenda Item No.4.5: Proposal to prepare PBRs at GP/ULB level

10. The Board was apprised about the legal provisions of the Act about
preparation of PBRs by the Local Authorities as under:-

Section 41 of the Biological Diversity Act, 2002 says that every local

({7 body shall constitute a biodiversity management committee within its

grea for the purpose of promoting conservation, sustainable use and
documentation of biological diversity including preservation of
habitats, conservation of land races, folk varieties and cultivars,
domesticated stocks and breeds of animals and micro-organism and
chronicling of knowledge relating biological diversity.

11. That as per the mandate of Section 41 every local body which includes

Gram Panchayat, Panchayat Samiti, Zila Parishads and Urban Local Bodies shall
constitute the BMCs for the documentation of the biodiversity within their

Pagel? of 24

sh. Nishant Thakur
Jt. Member Secretary
H.P. State Biodiversity Boarc




jurisdiction. Further the order of Hon'ble NGT in OA No. 347/2016 dated
09/08/2019, it has also been directed thatin case of non-compliance withrespect
to constitution of BMCs and preparation of PBRs, the coercive action may be
taken against the Panchayat Secretaries. Further Section 2(H) of Biological
Diversity Act 2002, defines local body as Panchayats and Municipalities, by
whatever name called, within the meaning of clause (1) of Article 243(B) and
clause (1) of Article 243(Q) of the Constitution. That in view of the capacity and
the legal obligations of the Panchayati Raj system, in preparation of PBRs, the
Departments of Panchayati Raj and Urban Development must be given the
responsibility of preparation of PBRs at all local body levels through its field
functionaries. The authorities may also mobilize the requisite funds to prepare
the PBRs. However, the SBB may provide the necessary technical support and
guidance to the local bodies.

Decision:

The Rural Development & Panchayati Raj Department and Urban Development
Department may start the preparation of the PBRs in view of legal obligation cast
upon them and in view of the orders of Hon’ble NGT within 6 months i.e. by June,
2020 positively. Both the Departments were also requested to supply all pending
resolution of formation of BMCs to the Board before 31.1.2020. It was also
directed that bank accounts of all BMCs may be opened by 15.02.2020.

Agenda Item No.4.6: Allotment of funds to TSGs for preparation of PBRs at
Block & ULB Level

12.  In view of the request made by the TSGs, the Board was requested to
enhance the financial assistance being provided for the completion of PBRs at
Block level @ 1.30 Lacs/Block to Rs.2.00 Lacs.

Decision:

Considering the quantum of work and the timeframe, Board agreed to fix the rate
at Block level PBRs @ Rs.1.30 Lacs/Block.

reeis e sh. Nishant Thakur
Jt. Member Secretary
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:-r ' %IS‘ "_?1 q '

agenda ltern No.4.7: Expansion of Expert Commiittee for the validation of PBR

13. In order to broaden the txpert Committee of the SBB, the Board was
recuested to include the Director of Botanical Survey of india (BSI), Solan and
Zoological Survey of India (ZS1), Solan and Dr.$.S. Samant, Director HEFRI, Shimia as
special invited Members and if required few more experts with the permission of
the MS, SBB.

Decision:

The Board approved the proposal for the inclusion of new Members as proposed
in the Expert Committee of the SBB. Board also approved.

Agenda item No.4.8: Formation of District and Block level PBR Committees

14.  The Board was also apprised that the number of PBRs to be prepared at
Block/District level is huge and it is not be practically possible for State level
Expert Committee alone to scrutinize and approve the PBRs prepared by
TSGs/local authorities and other organizations. In view of this, it was requested
that Panchayat level PBRs may be scrutinized at Block level by a Committee
consisting of the followings:

i.  Sub Divisional Magistrate Chairman
ii. Block Development Officer Member Secretary
iii.  ADO Horticulture Member
iv. ADO Agriculture Member
v. Range Officer /Beat officer (Forest Deptt.) Member
vi. Representative of Block level TSG Member
vii.  Sr.Vet Officer Member
viii.  Panchayat Inspector Member

The Chairman may co-opt other experts as Members of the Committee.
A Committee at District level may also he constituted consisting of the following.
i.  Deputy Commissioner Chairman

ii.  District Panchayat Officer Member Secretary
Page 19 of 24
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. Divisional Forest Officer

Member

' Dy. Director {Hort.) Member
v.  Dy. Director(Agri.) Member

vi.  District Fishery Officer Member

vi.,  Dy. Director (AH) Member
wi.  Representative of TSGs Member
ix.  All Block Development Officers Member

The Chairman may co-apt other experts as Members of the Committee.
The above Committees will supervise the preparation of PBRs at Panchayat,

ULB, Block and District levels and provide required support to the TSG and
other organizations /individuals involved in preparation of PBRs.

Decision:

The proposal was accepted in totality and was suggested to frame a check list or

common guidelines for the scrutinization of the PBRs at various levels to have
uniformity in the end products.

Agenda Item No.4.9: Funds for PBR preparation and strengthening of BMCs

15. In view of the challenge being faced to comply with the orders of the
Hon'ble NGT for want of funds, the Board was apprised that an amount of about
Rs.54.00 Crore would be required for completing the task of preparation of PBRs
at District, Block and GP/UD levels. Is was also brought in the notice of the Board
that during review meetings held by NBA through Video Conferencing on 19-12-
2019, it was suggested that States may avail the financial opportunities under
CAMPA funds. NBA would also recommend MoEF & CC for issuing an advisory to
all the State Governments for sanctioning financial grants from the CAMPA funds.
Besides this, the Board was also informed that a separate request has also been
made to Tribal Development Department for providing Rs.1.90 Cores, so that the
PBRs work in tribal areas could be taken up. It was also requested to the Board

that as an alternative, we may take up the matter with the State Government to
provide funds to complete the task.

Page 20 of 24

ishe kur
Nishant Tha
JlShMer-‘.her secretary

H.P. State giodiversity Board




P

i

Decisions:

inview of the directions of the H on'ble NG T, the Board agreed that we may hold a
separate meeting with the Rural Development and Pa nchayti Raj, Urban
Development, Tribal Development, Forest  and Power Department to explore the
possibility of mobilization of funds. The Baard also agreed to take up the matter

with State Government for providing funds to 588 so that orders of the Hon'ble
NGT could be complied with.

Agenda Item No.4.10: Request for seeking time from Hon’ble NGT to complete
the PBRs

16.  Inview of the quantum of the work involved in the prepa ration of the PBRsS

at various levels, the Board was apprised that the preparation of PBRs is a time
consuming process and requires a lot of resources such as highly qualified
manpower, time and huge budget. It is, therefore, proposed that SBB may send a
request to MoEFCC/NBA to take up the matter with Hon’ble NGT for seeking

adequate time i.e. say approximately 2 years in view of quantum of the work and
number of BMC involved for competing the PBRs at all level.

Decisions:

The Board agreed to the proposal and also directed that while submitting the
request complete justification should be made in order to strengthen the case.

Agenda ltem No.4.11: Direct transfer of funds to TSGs instead to BMC
17. The matter was also brought in the notice of the Board regarding the
current practice of fund flow and the amount required for preparation of PBRS
which is being transferred to BMC concerned in one installment i.e. 100% of the
total amount. Thereafter a tripartite agreement is signed amongst the SBB, T5G
and BMC concerned. Thereafter, BMC transfers the funds to 1TSG as per following.

b I*tinstalment of 50% (on signing of MoU)
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. N instaiment 25% (On approval of draft PRR by Expert Group)
Wi, T instalment 25% (On approval of PBRs by Board)

twas also brought inthe notice of the Board that TSG have expressed difficulties
in executing the taskin a time bound manner as the BMC fails to transfer the
tands timely and regularly and thus requested that funds may be sent to TSG
directly.

Decision:

The Roard considered the request made by the TSG and agreed the proposal to
vransfer the funds directly to TSG involved at District and Block level at the first
nstance.

Agenda Item No.4.12: Fixing of cost norms for preparation of PBRs by TSGs

18. The Board was also apprised about the provisioning of funds being made
available to the TSG at various levels and the technical problems being faced by
the TSG in hiring the manpower for completing the task. It was also informed that
the TSGs are given funds for the preparation of PBRS at the following rates:-

(i)  Panchayat level @ Rs.1.00 Lacs per PBR

(i)  Block level @ Rs. 1.30Lacs per PBR
(iiij)  District level @ Rs.2.00 Lacs per PBR
{iv) ULB level Not fixed

The matter was also brought in the notice of the Board as some TSGs have

requested to fix cost norms vis-a-vis salary/honorarium to the Project Staff etc.
Decision:

The Board agreed the proposal to fix up the salary norms of the State as under.
The institutes may also opt the norms of their respective institutions.

(a) Salary /honorarium to Ph. D without NET=Rs.20,000/-PM
(b) Safary /honorarium to PG level Project Staff=Rs.10,000/-PM
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c) Salary /honorarivm to UG level Graduate /GSDP trained staff=Rs.8,000/-
PM

19. The meeting ended with avote of thanks to the Chair.

By Order

Secretary,
Environment, Science & Technology
to Govt. Himachal Pradesh

Endst No. Dated:

Copy forwarded for information and necessary action to the following:

1. Addl.Chief Secretary (Forest & Power) to the Govt. of Himachal Pradesh.
Addl.Chief Secretary {Industries) to the Govt. of Himachal Pradesh.
Principal Secretary (Finance) to the Govt of Himachal Pradesh.

Principal Secretary(TD) to the Govt of Himachal Pradesh

Secretary (Env. Science & Technology) to the Govt of Himachal Pradesh.
Secretary (RD& Panchayati Raj) to the Govt of Himachal Pradesh.
Secretary (UD) to the Govt of Himachal Pradesh.

Principal Chief Conservator of Forest(HoFF)

. Principal Chief Conservator of Forest(Wild Life)

10 Director ,Directorate of Agricultur

11.Director ,Directorate of Horticulture

12.Director ,Department of Animal Husbandry

13. Director ,Department of Fisheries

14 Director ,Department of Environment ,Science &Technology
15.Vice Chancellor, Dr YSP University of Horti. & Forestry,Nauni,SOlan
16.Vice Chancellor,CSK HPKV Palampur

17 .Vice Chancellor,HPU Shimla

18.Director ,HFRI ,Panthaghati Shimla

© NN s WD

@W 5/?—/:-0%

Joint Member Secretary
HP State Biodiversity Board
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's.No.  [Name

o |:>h Anil KumarKhach: o
. ' Sh. Rajneesh, i
3 _|5h D.C. Rana
;4._- | Sh. _Nishant Thakur

;5-_ ' Dr. SanjayK. Unlyal___ i
5‘ - —'S-'n Hamir Chand o
7. 'sh. NPS Dhaulta

8. _ Dl RajeshSharma

9: __ _1Dr MoharSlngh

|10 Dr. Rakesh Kumar Singh
R

1. brki Sharma

2. or. KKSharma

13 Sh -D.K. Rattan -
_15.____ Prof _Arvind Bhatt L
115 Or.  Suresh Kumar

Sharma _ 1

16 |brDKvasa
U _TorRK Kapla

| 18. Sh.  Dinesh  Kumar
| e _|Sharma

18, shopL Chauhan L
2. Prof Parwnder I(ausha! .
21. | Sh.Kewal Shg@i ______ 3
22 __Sh.D.D. Sharma .
123. | Dr Mun!sh ngt_a_ﬁ L
|__24 SO0 Ranldhawa

25 . Smt Shubhra Banerjee

' 26, | Smt. nt. Priyanka Sharma
\.37 |DrMLThakur—___ L
_ | Dr. Pankaj Sharma o
29‘ B

o fecretary; Env. Science & Tghﬁglgg\; -_‘__ _______ - ‘

N
c?{)

Annexure-}

Desig_nﬁa_gn -
Chauman H PSBB -CUIm- Chl

MemberSemetary HPSBB
_ Joint Member rSecretary, HPSBB
Sr. PSO, CSIR-HBT, Palampur H. P

Asst D'recto_r [, Dept. ( OfF:sher:es _ ___: - {|
L Wlld llfewmg H.P. Forest Department -
_y SCientist-G, , HFRI, Panthghati, Shimia ]

ICAR-NBPGR, Regional Centre, Shtmla - ]

Head, GB Pant Institute, Himachal Regmnal Cemre )

__ 0SD-Ayurveds, Shimla

| Mohal, Kullu

It Dlrector Hortlcuiture Shlmla

Director- Ayurveda Shinia-' o

Nodal Offlcer Dept of . Agrlcu!ture Krishi Bhawan
Boileauganj, Shimla- S -

 Director Research, CSI( K-HPKYV, Palamf:ur—

Nodal Ofﬂcer _CSI( HPI(V Palampur
Addl. Secretary Industries

\
L
:

—_— —

- Addl. Pr. . Chief Conservator of Forests H P. Shtm_]a- h

| Deputy Director, Amma

VICe Chance“or Dr YSP UHF Naum Sola“ - 1

Addl Director Panchayatl Ra} Departmcnt Shlmla ‘
Speual Secretaly, Fmance H.P.
IHusbandry Shlmla _}

| PSO, Centre forChmate e Change, HIMCOSTE Shtmla

_| S50, HPSBB, HIMCOSTE Shimla

]

Mr. Vinee tNegl

SSA, HPSBB, HIMCOSTE, EShimla_ ——
. Project t_:oordmator  HPSBB, HIIVILOSTE Shlmla
_|5SP, HPSBB, HIMCOSTE, Shimia
(5P, HPSBB, HIMCOSTE, Shimla
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Proceedings of the meeting to expedite prepa ration of Peoples

¢ hairmanship of Seeretary (Fnv, N

o Arnexure R-9 /5
il g _

Biodiversity
Registers (PBRs) in Himachal Pradesh,
Organized under (he

oi. & Teeh)-cum-Chairman, HIMCOSTE,

Date: 0™ June. 2020
Venue: HP Govt Seeretariat, Shimla-2.

\ meeting was organized (o expedite preparation ol Peoples Biodiversity

Registers (PBRx) in Himachal Pradesh. under the Chairmanship of Secretary (Env,

S& D-cum-Chairman HIMCOSTE on 30" June, 2020 (3:00 PM) inhis Chamber.

Armsdale building. HP Govt. Secretariat, Shimla-2.

I'he participants present during the meeting were as under:

ted .23 —

=

A

10,
1.
. Sh. Vineet Negi. Scientific Professional, HP State Biodiversity Board

12

Sh. Sandeep Bhatnagar, 1AS, Secretary, Rural Development and Panchayati Raj
Ms. Rakhil Kahlon. 1AS. Special Secretary, Education

Sh. Lalit Jain, IAS. Director. Rural Development & Panchayati Raj

Sh. DC Rana, 1AS, Member Secretary. HP State Biodiversity Board

Sh. R.K. Gautam, IAS, Director. Urban Development

Sh. Nishant Thakur, HPAS, Joint Member Secretary, HP State Biodiversity
Board

Sh. Surinder Maltu, HPAS, Joint Director, Panchayati Raj

Dr. Sunil Baniyal. OSD, Department of Higher Education

Smt. Shubhra Banerjee. SSO, HP State Biodiversity Board

Smt. Priyanka Sharma, SSA, HP State Biodiversity Board

Dr. M.L. Thakur, Project Coordinator. HP State Biodiversity Board

~ At the onset. Sh. Rajneesh. [AS, Secretary (Env, S&T) welcomed all the participants

and brieted ubout the legal aspects of PBRs and its importance in view of the legal

provisions as provided under the Biological Diversity Act, 2002,

- She DO Rana, Member Secretary, gave a briel” background about the Biological

Diversity: Act, 20020 People’s Biodiversity Registers (PBR) preparation and its

relevance. It was bricled that under Section 41 of the Biological Diversity Act, 2002

all Local Authorities (Panchayati Raj Institutions & Urban Local Bodies) are

reguired o constitute: Biodiversity Management Conumitiees (BMCs). He said that

BMO have been constituted at all 3371 Tocal bodies of the State. Therealfter. these

LY [ e e Vi Wiasdlivies i .
HE prepare People™ Biodiversity Registers in accordance with the Seetion

ol e Bhological Diversity Act. 2007, within areas of their jurisdiction for the

HEpose 101 Omservat
prrpose ol promating conservation, sustamable use and documentation of biological
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! y atate Rmd'\\-'ersm



273 40,

i 9 i i

diversinand granting access & levving charges. He further added that the State
Brodiversiy: Board afier colleeting secondary data from various departments i.e.
\ancultures Hortieultare. Forest. Fishery. Medicinal Plant Board ete. and  after
seereganng it district and component wise has uploaded it on the webportal of HP
Sate Biodiversity Board. Link of the secondary data has also been communicated to
the concerned Departments and the Technical Support Groups (TSGs) engaged by
HP State: Biodiversity: Board (o prepare District and Block  level  People’s

Biodiversity Registers (PBRs).

Sho D¢ Rana further told that the State Biodiversity Board on request from the
Pancharat Rap Department has imparted training on preparation of PBRs to all the
Rlock Development Officers and District Panchayat Officers through virtual mode in
the first week of June 2020. Besides. training on preparation of PBRs through virtual
mode 1s being provided to all the Panchayat Pradhans and Panchayat Secretaries. He
also added that the Board has prepared details of the Departments which should be
contacted for relevant secondary data pertaining to particular format of the PBR
(Annexure-I). The Board has identified and collaborated with 11 Technical Support
Crroups (TSGs) from various academic and research and development institutes of

the State who can provide support to the BMCs in preparation of PBRs.

Sho Rajneesh. Secretary (Env. S&T). pointed out that PBRs contain very
technical/ scientific information therefore opined that the BMCs might not have

technical ability to incorporate the information/data on online portal.

Shri DC Rana further added that as per the Order of the Hon’ble National Green
Iribunal. Principal Bench. New Delhi in the matter of Chandra Bhal Singh vs. Union
O India & Ors. (OA No. 387/20106), dated 9" August 2019 and 18" March 2020, all
e States and Uinion Territories of the Country were asked to constitute 100% BMCs
and also prepare PBRs thereafter. In Himachal Pradesh, 100% BMCs have been
constitmted and PBRs at District and Block levels are being prepared through
Lochmical Support Groups which are actually Academic and Rescarch Institutes off

.
|'.‘, MR

S Rapnecsh Seerctary (lnv. S& 1y emphasized this is a time bound task, therefore
Sressed Jor evolving some elficient mechanisim o move ahead and prepare all the

PR an the Cram Panchiayat Jevel witli Jimited resources by 317 August. 2020,
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Aeendawise Discussions and Actionahle Outeonmes
Agenda Htem No. S 1 Providing resolutions of BMCs

9, Discussion: Sho D.Co Rana mformed that some of the BMCs have not submitted
copies ol resolutions upon the constitution of BMCs to the Board. The list of such
BN has been prepared and would e shared with the Department of Rural
Development & Panchavati - Raj and Urban Development Department for carly

submission (Annexure-11.

10. Actionable outcome: Sh. Rajneesh. Sceretary (Env, S&T), told that HPSBB has
already filed the compliance report on constitution of 100% BMCs before the
Hon ble National Green Tribunal in the matter of Chandra Bhal Singh VS Union of
India and Ors as per the information provided by the Directors of Panchayati Raj
and Urban Development Departments and therefore all the resolutions need to be
submitted to the Board immediately. In pursuance, Sh. Sandeep Bhatnagar, Secretary
(RD&PR). gave directions to the concerned officers to immediately comply with the

submission of BMCs resolutions to the Board.

Agenda Item No. 5.2 Capacity building trainings on PBR preparation through

virtual mode

11. Discussions: Sh. D.C. Rana, Member Secretary, said that HPSBB through TSGs is
preparing 12 PBRs at District level, 79 PBRs at Block level and 112 PBRs at Gram
Panchayat Level. and 106 PBRs at Gram Panchayat level and 1 PBR at Municipal

Corporation Level have already been prepared by the Board.

I2 Sh. Rajneesh. Secretary (Env. S&T) added that large number of PBRs are to be
prepared at the Gram Panchayat level. He further added that the finances for PBR
preparation should be spent by the Panchayati Raj and Urban Development
Departments out of their own resources. He proposed that suitable graduate interns
should he hired by Gram Panchayats or the Block Development Offices by

fonmliting some strategies.

LSk Sandeep Bhatnagar. Seerctary (RD&PR), stressed on the need to organize
toundation course or induction training to the interns and requested the Board to
organize such courses/trainings. Sh. Rajneesh suggested that preparation of S-10
PBIZ ol adjoiming Panchayats should be given 1o the trained graduate interns.
However S Lalic Jain, Director, Rural Development and Panchayati Raj,
suggested abat keepmg inoview the technical/scientific mtormation mvelved in
preparition of PBRs, there s oaoneed 1o hire 2 inters (One from Botany and one

from Zoology ficld) and niasimum of 5 PBRs could b prepared in two months

Sh Nishant Thakur
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e S RO Gain, hrector, Virban Deselopment. <iid that the interns after

qamine should collect the primacy data through consultation mode. Sh. Rajneesh.

| followed. during PBR preparation would

apied that the consultation process,
holders on hiological

inerease the tevel of sensitivine and knowledge of local stake
esourees of the area and will ensure (he participation of local people in
conseryation and  sustamable use of hiological resourees as per the aims and
ahrectines of Biological Diversity Act. 2000 e also suggested that the interns may
« Lificen to Twenty Thousand per month.

i ’ ‘
d{that at the Gram Panchayat level PBRs will

any and Zoology streams
5 PBRs. The

be hired tor two months a Rupe

14 Actionable Outcome: 1t was decide
he prepared by engaging two Graduate interns from Bot
and each such team will prepare at least

by hipme tor 2 maonths time
Department of Rural Development and

M ring interns will be done by

PO

Rai and Urban Development Department.

Panchayat
.3 Departments to be contacted by BMCs for format wise data

\genda Item No. §

on PBRs
Rana informed that details of annexures and formats for PBR

Ats o be contacted by BMCs for format wise data on

HP State Biodiversity Board and will be shared

15, Discussion: Sho D¢
preparation and departmet
PRRs has been prepared by the

with the concerned Departments and Biodiversity Management Committees. Sh.

R aineesh directed that an indicative list of experts including TSGs, experts working

1 Carious Academic and R&D Institutes who could help during PBR preparation

ol aleo be provided to the BMCs.

6. Actionable Outcome: Details of annexures and formats tor PBR preparation and
fepartiments 1o be contacted by BMCs for format wise data on PBRs should be

bared woth the concerned departments and BMC's.
Lpenda Ttem No. 5.4 Online platform to be hosted on HPSBB webportal for filing
of data by the BMCs for preparation of PBRs. )

17 : : . T <
Piscussion: St DO R explamed that there are 5 annexures and 31 tormat
Sl als
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on PBRs at the co e
COSt ol rupees seven lakhs thirty six thousand two hundred and

nnety sev ey | "

et seven onby AEwill be hosted on HPSBI webportal within 15 days time
(8 She Sandeep Bhatnaear S ;
. deep Bhatnagar, sugpested that keeping in view the inaccessible terrain and

OO mternmetl ¢ e iy .
1 el connecivity in some of the areas of the State. some offline data

teeding mechanism should be added in the planned web based system for PBR.
19 She Raneesh divected that the data after feeding on the online platform should be
submitted 10 the Block Level Lxpert Committee by the Secretary of the concerned
BMC for serutinizing and approval. If approved. it will be sent to State Level
Lxpert Commitiee. and if not approved by Block Level Expert Committee, will be
sent back 1o the concerned BMC for correction and improvement.

20. Actionable Outcome: Preparation of online platform for PBR was approved and it
was directed that it should be hosted on the webportal of HPSBB immediately. It
should also have some mechanism for offline data feeding. Block Level Expert

Committee will scrutinize and approve the PBRs sent online to them by the
Secretary of the BMC.

Agenda Item No. 5.5 Time frame for preparation of all PBRs

1. Discussion: Sh. Nishant Thakur. Joint Member Secretay, HPSBB, told that as per
orders dated 18.03.2020 of Hon'ble NGT. an updated status report. as on
311.08.2020. has to be filed before 30.09.2020. therefore the last date for preparation
of all PBRs would be 31.08.2020. Sh. Sandeep Bhatnagar suggested that
meanwhile the State should seck extension of time period for preparation of all
PBRs from Hon’ble NGT based upon the facts firstly that the BMCs lack technical
expertise for preparation of PBRs. secondly there are some inaccessible areas in the
State which are open only for few months in a year and lastly due to prevailing

pandemic of COVID-1 9 three working months have already been lost.

22. Actionable Outcome: The earnest efforts should be made 1o prepare all PBRs by
11 082020 by engaging interns. The State should also seek extension of time
pertod for PBR preparation from Hon'ble NGT

Wauy Forward:

77 Some mechanism may be devised for capacity building of local stakeholders tor
esuring participation of BMCs in conservation and sustainable use of biological
resources s per aims and objectives of the Biological Diversity Act. 2002. Similar

nechanion should also be framed o ensure participation of common stakeholders
i wencrating revenues throagh cquitable sharing provisions of the Biological

Daisersity Act 2002,

n

Y
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yy, Summar of Actionable Outcomes
' i ,
/. Al the resolutions to be submitted to the Board immediately.

1 Gram Panchavat level PBRs to be prepared by engaging two Graduate interns

irom Botany and Zoology streams by hiring for 2 months time and each such
team 10 prepare at least 3 PBRs.

i The process of hiring interns to be done by Department of Rural Development
and Panchavati Raj and Urban Development Department.

) Details of annexures and formats for PBR preparation and departments to be
contacted by BMCs for format wise data on PBRs to be shared with the
concerned Departments and BMCs.

vy Online platform for hosting and feeding data of PBR with some mechanism for
offline data teeding. 1o be hosted on the webportal of HPSBB immediately.

Uit The carnest efforts o he made 1o prepare all PBRs by 31.08.2020 by engaging
nterns.

Vit The State 10 also seek extension of

Hon'ble NG

tme period for PBR - preparation from

:S-dzl -
Rajneesh, 1AS
Sceeretary (lnv. S&T) to the
Government of Himachal Pradesh
Fudst. No. STCE(7)-0: 2019 Dated: Shimla- | -07-2020
L'up_\' torwarded tor inl‘urn‘[;\li'\‘ln and necessar aclion o
1. Sh. Sandeep Bhatnagar. 1AS. Secretary. Rural Development and Panchayati Raj

. A\ls. Rakhil Kahlon. IAS. Special Secretary. Iducanon

1 sh. Lalit Jain. 1AS. Director. Rural Development & Panchayati Ray
1. sh. R.K. Gautam. 1AS. Director. Urban Development

S

Sl Surinder Maltu. HPAS, Joint Director. Panchayati Raj
6. Dr. Sunil Banival. OSD. Department ot Higher Education
Official tile
._P\::)L-G-b‘ﬂ -?J-!' ;_‘
. 7l

(Nishant Thakur)

Joint Member Secretary

HP State Biodiversity Board
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Government of Himachal Pradesh

Departmen of Lavironment, Science & lechnology

No. STE-A(3)-1/2004-l00se Dated: Shimla-2 7 -03-2020.

NOTIFICATION

In continuation of this department notification No. STE-A(3)-1/2004 dated 05.
09-2019 with regard to evaluation of Peoples Biodiversity Registers (PBRs) in the State, the
Governor, Himachal Pradesh is pleased to notify the following three officers as additional

members of the Expert Group constituted to supervise the preparation, evaluate draft PBRs

certify their authencity on behall of the HP

and
State Biodiversity Board:-
S.N.[Name ]

Designation & Address

_‘_Di_z"glar,_i-ﬁma!ayan Forest Research Institute (HFR), |
ST e o ——— — — | Lanthaghati, Shimla-171009

2. | Officer in-Charge Zoological Survey of India. High Altitude Regional
M — [ CLenlie Saproon, Solan (HP)-173211
| Scientist in-Charge | Botanical  Survey of India, High Altitude Western
, | Himalayan  Regional Centre, Dr Y.S. Parmar

' University of Horticulture and Forestry, Nauni. Solan
[ (HP)-173212

|_
|
L

~
i

_é.\_()aer:

Rajneesh, IAS
Secretary (Env. &ST) to the
Government ot Himachal Pradesh

Endst. No. STE-A(3)-1/2004-loose Dated: Shimla-2 -03-2020.

Copy forwarded for information and necessary action to:
1. The Secretary to the Governor, Himachal Pradesh. Shimla-171002.
2. The SPS/PS to the Chief Minister/Minister, H.p Shimla-171002.
3. The Private Secretary to the Ch ief Secretary to the Govt. of Himachal Pradesh.
4. All the Chairman/Members of the above mentioned commitlee.
Us~The Member Secretary, H.P. State Biodiversity Board, Shimla-171009 to
being Convenor of the Committee, the reports ar

™S
}';'I;gg) frame.

cnsure that
¢ submitted within prescribed time

6. Guard file,

Z

\.\N.:m
| (Sat Pal DRiman) - b-tex

Joint Secretary (Env. S&T) 1o the

A Government of Himachal Pradesh
o Ph. No. 0177-2621874
W
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No STE ACH 2004 -loose [aled: SHEmlasd

N1 ATION oy .
commitlees at [istrict

m‘f’of.a People’

W constitute
the: prcpara!i
) tm,jfechnical
PBRS s under:-

I'he Ciovernaor, Himachnl Pradesh s p!cnued

Block, UL and Panchinyit level Tor the purpose ol supervision of Suppo
Biadiversity Repister (PHI) and also 1o provide requiced support

Group(1'SG) and other Urgnnizulimw’hulivjduals involved in preparation of

Committee nt District Tevel:

| hairman-

1. Deputy Connmssioner TG
| District Panchayut Officer | Member _‘_:;':cr.tta“f:f_ SRS

s DR Feres OffGer | Meatbes i
4 ! Dy. Director (Horiculture) " Member j
5 : Dy, Dircctor (Agriculture) | Mc.mb;._r.— o a
6. Distiet Fishery Officer " Member e

i ' Dy. Director (Animal Hushandry) ‘ Men':‘i_jer TR

h '('omn:issnbncr‘!l’:’.};ucmiJLT .(_J.f?f:i.u(_:l’St:(.‘.rl."uly (U‘['i'nar".?'Mcmber

Local Bodies concerned)

. Member
0 Al Block Development f.if'ﬁccign I Menber
The Chairman may co-opt other cxperts as Members of the Committee. s

( ommittee at Block level:

| Sub Divisional Magistrate | Chairman

7 Block Developrent Officer "Member Secrcmr},«

Member

| Member

Apriculture Development Officer
]
Florticulture Developinent Officer

ange Olicer/ent Othcer (T orest) | tasistiar

(Opab

enant Thakul
Shmﬁi"'-'-.':"'-l secretaly 1C
e ¢ s>
H ;‘S’.ate E‘x-o-:it\r-;:mt\,l Bo
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o
,
Representative of Blogk level 78¢5 A “Viember e
\ :-rcr‘n:il'._\"-(-"‘l-'f"l.‘er - '\.40. nhet e
g “Panchayat Inspector — "Membar ' -~
'he Chairman may co-opt other cx perts as '\f'lembem :J[the C m%ﬁ?eg--_ A T
T ByOde,

- Hajheesh, JAS
. o Biie %beﬂ[ﬁf'y(ﬂn &STj 1o the
s S 2 - 37 ;r_nvemmeﬁf 6f Bimachal Pradesh

Endst. No.: As above Dated: Shimla-2, a.?é"-oé-'szza.

Copy forwarded for information and ncc-'-'-qm"r» action to;

L. Allthe Administrative Secretar] ies to the. Government Jf nﬁé&:ﬂé'f Pradesh.

All Heads of Department of Himacha! Pradesh, - .

All:the Divisional Commissioners of Himachal Pradesh.

All the Deputy Commissioners of Himaoha) Pradesh. i

Ihe Pe:Chief Conservator of Forest, H, B Shinila« 179003 =t '

The Nterriber Secretary, H. P. State Pollution Control Buarq Pnase L, New Shlmba-g
The B!lrectOr ([:nwrenment Science & TcLhnoIogv) F’aryavarn Bhaw&n Near .8, Club
Shimla-1, -~ o bl

8. The Director, Hoarrculturc HP, Shimla. - v

9. The Director, Agriculture, HP, Slnn:préi

10. The Director; Animal Husbandry, Shim!a.

11. The Director, Fishery H.P

12. AH the Block Development Officers, HP.

13~The Member Secretary, H.P.- State.Coungil for- Science, Technology and Envitonment

(HJMCOS TE), Block No. 34, SDA (.ump]ex Kasumpati, Shimla-9.
14. Guard file. ' ,
S : _ \ "

W&-l

(Sat-Pal Dhiman)
Joint Secretary (Env. S&T) to the
Government of Himaghal Pradesh
Ph. No. 0177-2621874

i

= o\ o

: Thakuf
h- le{la‘ < \-xcfelaw
Memb® orsity BO3



gtz 49, NN xuve R'C'T/‘a
Status of PBRs in Himachal Pradesh (As on 31/08/2020)
District Panchayats | Block level ' Gram Panchayats ' Urban Local bodies | Overall Total
' Panchayats
© ®© © ®© |
§, 3 0c3 &, Bleg I, 8 e3 B, 8 <8 3
=0 o w? =98 ag 0l Z0 |og [ o® =@ nad o2 oo
8% 5% &% %3 g 52 Eg |55 9 8% %8 59 %g
°8 s @s °8 €5 &5 | °8 @5 &5 3.810_3;0_5._0.5.
12 |12 |0 79 79 0 }3226 13226 |0 54 i1 ‘53 3318
| | I I
Status of PBRs in Himachal Pradesh (As on 10/09/2020)
District Panchayats | Block level Gram Panchayats | Urban Local bodies | Overall Total
| _ _ Panchayats | |
© © © W
8, 3leg 8, ®leg 8. 3 2 ¥, 3 e8! 3
| T2 |28 €5 58 28 ¢5 58 g8 gl 58 g8 28 es
°g |m% o2 |58 82 @ 53 (ol ©o (58 |H0 Mo | &o
: [I—:_Q _D.o_ O_c:__r—.o__ﬂ_n. O Qo |29 0o o |FoO 0o 0Oa (oo
a T s e S -
| '~12 12 o 79 79 |0 3226 3226 |0 54 1 53 3318
| |
1 — I S o [ S . i ==
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Anoexure R-9 /4
] Compliance Report

;oilowmg in the compliance 'eport for the preparation of Peoples
Registers (PBRs) allotted by the 11.p, 4

_fPanchayati Rqj :

Bmdtveraity

ate Biodiversity Board to the Depanmem

;}w"”tf |
R
£ B Joyl e
I N f Distri l o HE{PO )
' ame o Istrict ; Bilas
ilaspur \.% m .
2. Number of Gram Panchayats : 151
3. Number of PBRs Prepared ; 151
DECLARATION

A\

I Shashi Bala, District Panchayat Officer Bilaspur District Bilaspur hereby
declare that the total number of 151 PBRs at District Bilaspur at Gram Panchayat
Level has been prepared and the information furnished above is true, complete

and correct to the best of my knowledge and belief.

5.\ 20
Distt. Panchayat Officer
Place: Bilaspur _ Signagime of Siampetant Afthority

Date:  27/08/2020

S
Jant Thaku!

111‘04 “'
I Me odive

,('-t-'; goard
. State BioaVE=
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Offee of the Disteret Panchayat Ofhicer X gt

; ‘ %-;‘, < /090 ot}

Chamban Dasoeet Chamba TR, i\* "&J}f -

” | T <

. \%

The Jomo Member Seererary.,
HLP. St Biodiversin Board,

Chamba-1"6310 Dated 2} August, 2020

Subject: Complianee  report  regarding preparation of People
Biodis ersity Registers (PBRs) at Gram Panchayat level, as per
the dirwridns of Hon'ble National Green Tribunal.

Nir,
ln reference to vour oftice leter No HIMCOSTE/HPSBB/2760

dated 19 08 2020 en the subject vited above, o _
i this reeard. it is submitted that the requisite information

regarding preparation of PRRs at Gram Panchayat level is being sent herewith i

PespeNt of District Chamba for information and further necessary action please. ine

prescribed {ormat.

Encls: As Above

Yours faithfully,

l)istricljl’an&a} at Officer,

Chamba, Distt. Chamba H.P.-
Phoneg18s9222204, e-mail: dpochambal0@gmail.com
Lndst, No. SHx3L-¢ Dated Q}August, 2020
Copy ol
1 The Joint Director-cum-Joint Seeretary. Panchayat Raj Department H.P.
Wt Uletier No. PCH-HTA(TH2 2013-BDA-111-50410-501 dated 20" August,
2020 for information please.
2. The Deputy Commissioner Chamba [or information please.
A,
District Panchayat Officer,
Chamba, Distt. Chumba H.P.

% -
‘-\4:’:',3 Mo\
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Complinnee Report

'

|-\1|1\\\\Il]‘;; i the L‘l"lll|‘ll.“ll]t.'l.‘ Tepon lev Hhe Propaaration ol '|'Ul'p|t“* 15I'Jdi\‘€f'\1!y
asiers » AT q “

Registers (PBRS) allotted by 1P Siae Biodiversity Board Lo the: Department of

Panchayat Ray:

Lo Name of the District ! ( hamba

2. Number of Gram Panchayat : 2K3

3. Number of PBRs prepared : 283
DECLARATION

| Mahesh Chand hercby declare that the total number of PBRs at in District Chamba at
Gram Panchayat level has been prepared and the information furnished above 1s true,

complete and correct to the best of my knowledge and belief.

Place: Chamba ' )
o O==
Date : 26-08-2020 Signaturc of Competent Authority

Nishant 1 nakur
Shwliﬁ:.t\;r gecretary
H PJiStatél piodiversity Boa!
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No- ¢95y o
‘ 'fﬂ! “
Ofﬁcg Distt. Panchayat Officer. !‘w‘ %5 S
Hamirpur, Distt, Hamirpur, H.P 'n_ w':ol-” kS \
. '.
. - . ™
Joint Member Secretary \\-S?dnmf‘ﬂ//
H.P. State BioDiversity Board, —
Parhyavaran Bhawan,US Club, H.P. Shimla-1
Hamirpur Dated: <287 ©§. 2020
Sub:- Compliance report regarding preparation of PBRs at Gram
Panchayat level, as per directions of Hon'ble Nation Green
Tribunal .
Sir,

Please refer to your office Letter No. -2760, Dated 19-8-2020 on
the above cited subject. In this regard, it is submitted that the requisite information
regarding preparation of PBRs at Gram Panchayat level is being sent herewith in

R40 Distt Hamirpur for your further information and necessary action please.

Enclosed -1

Yours faithfully,

(Harbans Singh )
Distt. Panchayat officer
Hamirpur. Distt. Hamirpur. H.P.

Phone N0.01972-2224¢7
Endst -No. 6953 Date - 2§ 08300

1. The Director, Panchayati Raj Department Shimla-9 with reference to letter
No.PCH-HA-(1)2/2013-BDA-37073-164 for information

e
Distt. Panchayat officer *
Hamirpur. Distt. Hamirpur. H.P.

L(\ &L;_bw-/

g e =,"~~.3‘*<UT
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Compliance Report
Following is the compliange

repoet for the prepacat 2 ——— .
" ~PBRs) allvtted by HP Stae prepatation of Peoples Biodiversity Registers

Biodiversity Bourd 10 (he De

puctment of Panchayad Raj:

L Name of the Diswricr  [JAMNT RPOR.
2. Number of Gram Panchaya .;QRC]

3 . Number of PBRs Prepared : _‘LQ_?

DECLARATION
IHHRBH I}\(E’]Hhcrcb) declare that the total number of PBRs at in
District . [HANIRPUR,

........................... at Gram Panchayat level has been prepared and the

informatfun furnished above is true, complete and correet to the best of my knowledge and
belicf.

Plage: HevmTPWC-
Dae: KS ~ B-ROKO .

signnturc of Competent Authority

4

J
{ehant Thakur
B gecretaly

Aemberl _
H PJtS?ate Biodiversity Boar

=934
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NO Panch: KGR-PBR - {0 Y el
st Panchasar OTieer,
Kangra at Dharamshala HLP
p A
i A I ..l“-,
The, : A’ Qc_- 3
Member Secretary, Q- 03 2 '
Himachal Pradesh State Biodiversity Board. £ :W f
Parvivaran Bhawan. US Club, Shimla- 171001 o v/
‘\;"jm P
Dharamshala 176215  Date Al1s2020
Subject = Compliance report regarding preparation of People Biodiversity Regif""
{PBRs) at Gram Panchavat Level, as per the directions of Hon'ble
National Green Tribunal.
Sir Madam

Please refer to a letter No -PCH-HA{IJZr’?Oi3-BDA-II_I- Dated 20 August
2020, received from the Joint Director-cum-Joint Secretary Panchayati Raj on the above cited

subject. .
In this regards. il is submitted thal the requisite information regarding

prenaration of PBRs at Gram Panchayal Level is being sent herewith in R/O District Kengra for
wour funther information and necessary aclion

Yours faithfully, '

Ashwani Ku dujﬁ]lalﬁl.}

District Puno®hryul Oflicer. .
Kangra at Dharamshala H.PP.

PH. NO 018922223209

Cyehs —1 . ¢-mail dpokangra62-hp@gov.in
e
ionder - As ghove- Hg_,fo — Ul J)g o%é/g/o(’(ﬂo
{ L T
The et [heectop-cem-doint Seoretary Panchavati Rap Phmachal Pradesh Shimla- 9 for
o Fppere o nleange
oot led Devgiopment Ofticer Detre Kanerie Homachal Pradesh for mlormation please

Sithe gnchat Seeretary Distoct kangra thiough respective Blaek Development oflicer in
reference 1o the ceridicate provided by them for information,
4 Ad e ddenilied Life Science Graduates through respective Block Development officer for

hormalun

|

District Panclpyun Ofticer
Kangeaat DM ainghaba HLP

At
gh, Nishant Thakuf
Jt. I‘;f'lem‘mi S r ::l.ﬂgm;
H.P. State E 3\

“

2 .i rjd'. =4
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Compliance Report.

Following is the compliance report for the preparation of People Biodiversity Registers ¢PBRs)
allotted by the HP State Biodiversity Board to the Department of Panchayati Raj:

|. Name of the District

Kangra
2. Number of Gram Panchayats : 748
3. Number of PBRs Prepared 743

DECLARATION

I Ashwani Kumar Sharma District Panchayal Officer Kangra at Dharamshala hereby deciare that
the total number of 743 PBRsat District Kangra at Gram Panchayat Level has been prepared and
the information furnished above is true, complete and correct to the best of my knowledge and
belief. *

Note:-

The PBRs of S Gram Panchayats Har,Sukhnara and Harsar in Development Block
Nagrota Surian, Pragpur Gram Panchayat in Development Block Pragpur and Narwana Khas Gram

Panchayat in Development Block Dharamshala has already been prepared as per the information
supplied by your office. to this oltice.

Pluce Kangra

Rer o 2N
Stftrers
, SignafaTST GWOMRST Y
Date 38812020 i

Sh f«;‘t.thThaktL;rw
o+ Secrele

'ﬁfu3 S e .‘:} \4% Jt. Mett ber * ,._i__.__,l\, -

TSQ‘ H.P. State .'r'.- ive

L T - L




No.KNR-Bindiversity-11-DP0/2020- - ’ { f,' J "_/
Office of The District Panchayat Officer, '
District Kinnaur HP, m“\
3 < '/9. \
Te g iy e ~ Ga"\
The Joint Member Secretary, 0 u}’éﬁ%‘ﬁ !
Himachal Pradesh Biodiversity Board, \ 'r* /
ParyavAran Bhawan, US Club, Shimla - 171001. - %""jf/
Reckong Peo 172107 Dated the ﬂp JAUF“-. 2020
Sabject:- Compliance report regarding preparation of Peoples Biodiversity Register
(PBRs) at Gram Panchayat Level, as per the direction of Hon’ble NGT.
Madam/Sir,
With reference 1o endorsement no HIMCOSTE/HPSBB-2760 Dated 19-08-2020
on the subject cited above, please find enclosed herewith compliance report regarding preparation of
Peopies Biodiversity Registers (PBRs) at Gram Panchayat level in respect of District Kinnaur for favour
ofinformation and necessary action please.
Yours faithfully,
facl As above -
District Panchayat Officer,
) / g District Kinnaur,H.P
gndet. No—As shove- 1) [ A 72657

Copy to:-
Raj Department, H.P. along with compliance report.

-

District Panchayat Officer,

The Director, Panchayati

District Kinnaur,H.P
|
!
{_(\_d }L--;J i-H-‘..--‘ |
Sh Nr-.'l.'..-, { Thakur |
J . alary .
JL. pMembe! I‘t
H.p. State giodiversity Boar
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Compliance Report

Following is the compliance repont for the preparation of Peoples Biodiversity

_ Registers (PBRs) allotted by HP State Biodiversity Board to the Department of
Panchayati Raj.

L Name of the District : Kinnaur.

2. Number of Gram Panchayats : 65

3. Number of PBRs Prepared : 65
DECLARATION

I District Panchayat Officer hereby declare that the total number of PBRs at in
District Kinnaur at Gram Panchayat level has been prepared and the information

furnished above is true, complete and correct to the best, of my knowledge and
belief.

(Devinder Sisodiya)
District Panchayat Officer,
District Kinnaur at R/ Peo.
Place : Reckong peo.
Date : 26-08-2020
Sishant Thakur
J?hh'\eli"fjt;? secretarny

jodiversity BoarC

[68+3765] e
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No. 7.C.C72,

Office ol District Pa s
; i 1wchayat Officer, % T
Kullu, Distriet Kullu, 1.p, ./;‘Fw‘ h}eo
' ,? P2
To 1 \ CEANC
v+ ¥ a‘{%\)ﬁ’
The Joint Member § £ «
‘ ember Seeretary - ® 4
pr' State Biodiversity Bt.mr(; . 3"""‘"’&/
Himachal Pradesh, Shimla-01. '
Kullu, 175101 l)atedgéAugusn 2020.
Subject:- Compliance report regarding preparation of PBRs at Gram
Panchayat Level, as per the directions of Hon’ble National Green

Tribunal.

Madam/ Sir,

In compliance to your office letter No. HIMCOSTE/H PSBB/2760 dated
19/08/2020 which is addressed to Director, Rural Development, Shimla, H.P. and copy
endosed 1o all the Distt. Panchayat Officer, H.P, on the subject cited above.

The requisite information is enclosed here within for your kind
information and futher necessary action please.

Enclosed:- Compliance report Yours faithfully,

Districm_v'at Officer,

ﬁullu,’ﬁistrict Kullu, H.P.
Fmail Id: dpokullu@hotmail.com Phone No. 01902-222306
6‘6 Dated,;%August,ZDZU

Endosement No. 256 ({.f
Copy Forward to :
1. The Director, Panchayati Raj Department, Shimla-09 H.P. w.r.t above reffered letter
for information please.
2. Deputy Commissionet, Kullu for favour of information. s
3 Dr Vineet Negi. Dr. Aman Gupta and Dr. Pankaj , Scientific Professionals ,

Himachal Pradesh, State Biodiversity Board for favour of information .

r ‘
NN\
Diftrit Aa‘.‘-‘-& ayut Officer,
-{l y é’lllu, District Kullu, H.P.

n. 'N 151".5’“- e
J? Mermbef beu.alagoaﬂ_
p. State giodiversiy
HP




f:‘ }f;!:’,'h'll."’.g 15 the L’Jmpha_m repon fr.r the i of P o e :

5 _ for reparatl ¢ Biodiversity
[ i 7Ry aliotied by HP. Sute Biodiversity Boad 1o m(&mun:? of Panchayat mn,,w
|, Name of the Distriet . Kallo

1. Number of Gram Papchayat :- 204

3. Number of PBRs Prepared - 204

NECLARATION

{ Bimis Devs District Panchaya Office, District Kullu hereby declear that the toral pumtber
. PBRs in District Kullu & Gram Panchayat level has been and the information
furmished above is true, wmpiw:mdumwlwlhcbestofm? and belief.

Date:- 26 Angast, 2020

/oy Thakuf
Sh"\?s&:: F;ecretagoarl
Membet 2~ .

H P\?t.State BioaWv sity

C\"jq'," "}3‘ = &0\4-]
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1

~~—— " Status Report of PBRs as on 24* August, 2020 of District Kullu____ -
Sr. Name of Total BMCs Already "Total PBRs i.e.-to Total PBRs [ Status ‘
No. 'Dev.Block Distt. Kullu  prepared PBRs be prepared by  prepared by Life Report l
: information . Life Science Science 1
3 i | provided by  Graduates | Graduates till | ‘\
’ | ' HPSBB { ' date 1 B
! - . | cathes EETEDSE (U } N e ———— -
°_ jAmni 32 3 129 .29 | Compieted
— > G — B e —
2 Banmjar 36 15 B T | - A— Completed |
3 Kaoltu ' 70 17 .53 5% Completed
4 Naggar 40 ;23 17 117 Completed
= e == ‘ s g — 7 — T
-8 Nirmand 26 6 e 20 20 i Qomglit_cd__
T Total 204 64 140 140 “TCompleted
ﬁ .
District avat Office,
(/\ O &uuu, Distreit Kullu H.P.
ch ~nt Thakur
H.P. & ‘
“.
™ »



No-141
Othce ot 1he Distngt Panchaval Officer

Lahaul & Spit g Keviong

To
The Joint Membe Sectetary
HP. State Biodiversity Board
Shimig ‘
Dated:- 27.08:2020
Subject:- Compliance 1eport regarding preparaton f Peoples B ouwversit
Registers PBRs' at Giam Fangiaval evel ds per the o ectuons
of Honble Natonal Green Trnbunal
i‘ Sir,
i Ttus s 1n ieference to the tetter No-HIMCOSTE HPSBB 2760
' Daled 19/08/2020 on the subect cited above Iin this regard windly find
ib enclosed herewith the complance report tor tavour of nformanor ang rurne

necessary action please
Encls.-as above

Yours fantialy,
LR
LA Ea
Distrct Panchayat Othoer

Oistnet Lahaul & Spas HP
Endst No- as above-142 Datea -
Copy forwarded to the Adcional Director Panchayat Ra) HP Shimig ‘o
information please "

v
l i

L LY
Distict -hancpm.at Ottcar
Distict Lahaul & Spit HP

-

Sh. Nigham Thakur
Jt. Member Secretary
H.P. State Biodiversity Boar




-5t 4o, (5.

Compliance Report

Fol .

ollowing 1s the comphance report for the pepatation ol Peoples Hisdversi
R : ,
egister  (PBRs) allolted by HP Slale Biodiversity Board 1o 1he Deparlment of
PanchayaliRe)

1 Name of District:. Lahaul & Spii
2 Number of Giam Panchayal - 41
3 Number of PBR prepared - 41

DECLARATION

al Officer (DPO) hereby declare that

| Bhanu Panap Singh. Distrcit Panchay
Gram Panchayal jevel has

the total number of PBRs atn Oistiel Lahaul & Spi al

¢ true complete and correct 10

peen prepared and the information furnished above 1

the best of my knowledge and beliel

"Place’ Keylong

Dele 27/08/2020 :
\ ; ;I.; ¥

{
WO

Sugnélurq‘}oi YCompetent Authority
District Pafchayat Officer.
Lahaul & Spit HP

i Kur
Sh Nishant Tha
Jt. Member gecretary |

H.P. State Biodiversity Boart

[@3F =4
134

® -
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Compliance Report

h)llowmg W the ¢ OMphan g

DO 104 the prenarat Peopiey Biodorer
’nu“ed by HP State B{wwl,.““ Soar % preperaton of ity WE"S

the Department of Panchayat Ra; J

1. Name of District Lahoul Spini

2 Number of Gram Panchayats 13

3 Number of PBRs prepared 109 (PBRs of 04 GPs has been undestaken by CSIR-THBT, Patampur,

Kangra)

DECLAR{\TION

|, Mahender Pratap Singh,AC-cum- Block Development Officer Dev. Block Spitj hereby declare that mmbers of
PBRs in Dev. Block Spiti District Lahou! 5piti at Gram Panchayat level has been prepared and the information
furnished above is true complete and correct to the best of my knowledge and belief

. I_J/"*j
Lu/ N e g/f’o/:
Place Kaza <™

. el
WMI"WM Cum,
Date:26-08-2020 S8 DN ORALERO
’ Spin aq. Kaza

Sh. Nishan
Jt. Memb ecr
H.P. State Biodiversity Boz




To

Subject:

Sir,

5% Gr G5

N NN MAD !lllnlq_\nl n - ﬁl‘;'\ /:

"Q ol
Offiee o1 the Distryoq Panchayat Officer, d” "'4«)
Mand: sty Mand; (H ) it ) ’_.;. \
: e o4 - %
The Membey Secretan L‘-g\._l !ﬂ)" .
-

H P State Mopdiy ersin Roard, i /

L]
Fanavavan Bhawan \ear Us Club Shimla- 171001 .M,r’

Dated « . \ugust 2p2p

Compliance feport  regarding preparation of Peoples
Biodiversity Registers (PBRs) at Gram Panchayat level, as per
the directions of Hon'ble National Green Tribunal,

BUOrelIeNe SO veur offive letter nu HINCOSTE, HPSBE, 2700 Jated

19 38 2020 on the subevt el Jbuve

N this connect.on the compliance report on the prescnbed format is

herewith enclosed for information please

Endst. No:- "N

Copy to:
%

Yours faithfuily,

% y
District PmLpeOfﬂcer.
Mandi, District Mandi (H.P.)
PhoneNo 01905 235543

Email:dpopanchmand @gmail.com
.0
Dated: of 7 S’---?e(u

The Director Panchayau Raj Department Himachal Pradesh Shimla-9 n
reference to their office letter no PCH-HA-(1)2/2013-BDA-50410-501 dated
20/08/2020 for information, please.

A
s
_},* :

0¥

\

)

District Paa;gm Officer,

Mand|, District Mandj (H.P.)

Qs b

gh. Nishant Thakul
Wit :

ji. Member Sef relary .
H.P Slalc Biodiversity Boal



Lumphance Report
1 Following is the ¢ innge re :
?:r' i fllmtcd b‘;":{‘;:"‘g‘:::c ftﬁlfﬂ”_ for .thc preparation of Peoples Biodiversity Regi

e i odiversity Board (o the Department of Pmchay:ﬁ“;:;

/ B SRR i i

¥
i ‘
Eﬁ» 1. Name of the District : \/”/ZGM &{
£ 2. Number of Gram Panchaya : 4 (?

s - 3. Number of PBRs Prepared : tf-{z C T :{i"—‘f"”“‘") L“f w
: S BR haf )

¥ DECLARATION
})‘-HAQJ‘S’MQ"" Tﬁ“‘-’"z. ...... hereby declare that the rotal number of PBRs at in
vistrict ... 'Vl . e at Gram Panchayat level has been prepared and the
l;mflt:er:f‘nzmon furnished above is true, complete and correct to the best of my knowledge and
elief,
B
Place: W I Signature ufﬁn&ﬁu}hpﬂ
Date : :2_'7/ b%/?dw y ',!tﬂ"' D mmts 20 dg
u"di - ‘II: ! ' ‘ k !

.+ Thakul

% sdicnalit
sh. NISTE ' o cretary

t. N‘h"' | W ) ’ Oe‘ :
H PJ State giodiversity Boal




| No.PCH-SML(Blodlvetslw)-mls ~2]67TY /Q’;;E:"i;q,‘ .
v O/o the District Panchayat Officer, / %
Shimla, District shim)a, \Oal- ™ |
To, a. (¥ Xy |
< w;gf : y
Member Secretary, \ & '{\"/
/” H.P State Biodiversity Board, . &Jlm\ﬂ@. 4
/ US Club, Shimfa-1 e
Shimla-171000  Dated — 2020 BB /0%/RoRo
Subject:- Compliance report regarding preparation of People Blodiversity Register
(PBR’s) at Gram Panchayat level, as per the directions of Hon’ble
National Green Tribunal.
Sir/Madam,

With reference to the office letter No. PCH-HA(1)2/2013-BDA-III-
50410-501 Dated 20 August, 2020, received from Department of Panchayati Raj H.P
Shimla -9 vide which it is requested to submit the compliance report regarding prepration
of PBR’s by 27" August, 2020 to your Office.

In this context the requisite information is hereby submitted to your
office on prescribed format (soft copy in Compact Disc) for further necessary action please.

Enclosed: as above Yoq‘r fﬂilhiitflll)‘f
/!,/

(Vijay Bragta),
District Panchayat Officer,
Shimla, District ShimlaHP.
Endst.No As above: - 2 /07 %@
Copy to:
1 The Joint Director-cum Joint Secretary Panchayati Raj Department, H.P Shimla-9
w.r.t office letter no. PCH-HA(1)2/2013-BDA-I11-50410-501 Dated 20 August,

2020. for information please. l:l/ iy
District Panchayat Officer,
Shimla, District ShimlaHP,

(@ Jo b
I T\l .hant Thakuf
i bt ocrelaly
Jt. Membet L
H.P. State Biodiversity




e o B L

Compliance Report
Following is the compliance report for the preparation of Peoples
Biodiversity Registers (PBRs) allotted by HP State Biodiversity Board to
the Department of Panchayati Raj.

1. Name of the District Shimla.
2. Number of Gram Panchayat 363
3. Number of PBRs Prepared 363

DECLARATION L
1”“?13*"?‘5%)“rféﬁf£fhedare that the Fotal number of PBRs at
in  District.......SAM.....at  Gram Panchayat level has been
prepared and the information furnished above is true,complete and
correct to the best of my knowledge and belief.

\
Ptace: Shimla.

Date: 25-08-2020. Signature of Competent Authority

q..-w 4 Thakul

| fiah
sh. N cecretary
Ju. ietihn= aity '._-_LQ._‘.,I-.

H.P. State BOt {iversi



| b gt (], .
_‘r- n\_(u_l
W& gvera
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¥ IS BN dme i
5 ¥, ey tleha, Moy |
o
=N
LN q :?q,
|48
- o el
: SRS e m\\.w,-‘
Jedi T a W
TE G R Rowo oo e
AAARREEHE R 96 s, 2020
: Compliance report regarding preparation of People Blodiversity
Register (PBRs) at Gram Panchayat level as per the direction of
Hon’ble National Green Tribunal,
wEEy

IONE R e atey s dree-ca(1)2 /2013-dée-110-
50410-501 Rers 20.08.2020 3 wf B gl T gEW qm o R AW O WS oMH F
BT ST FEE F e ¥

I e,
(1 5 6 "iJPP
(el )
fren damag sfteerd,
g, Rran dem fvowo |
TeA #ER-qu- 3593 Rels ¢ 7R, 2020
e wfw, famrge 2w TR e fafva @ g e fRmen-1 |, B Reen Roso #
Aal 3 gudrd ) '
@;i't’ﬁ'!;a“
Roren e 9 ,
dre, R de Roso |
Rp7s
} A
0, ~\ :_I}L.,../
r Q*L -l
o) on et Tk
g J Membe It.:;?:e‘.h-" v
.(7’Q N &t H.P. LSt\:;ne. Biodiversity Boal
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........ ance Report
falicwing 18 the coOMphianee eport
oothe

Registers {PBRs) allottey by Hp
panchayati Raj.

T Preparation of Peg

. ples Biodiversi
Bmdrwr.xity Board to g

State
the Department of

1. Name of The District: Solan
2. Number of Gram Panchayar: 211
3. Number of PBRs Prepared 211

DECLARATION

| Moti Lal, Distt. Panchayat Officer Distt. Solan hereby declare that the total number of
PBRs 'at in District Solan at Gram Panchayat fevel has been prepared and the
information furnished above is true, complete and correct to the best of my knowledge
and belief.

(o
Place :- Solan Mhmﬁ. —
Dated - 25-08-2020 Signate 'Sw&ﬂ?ﬁﬁtent Authority
.h,_il,_l}"‘-""

i oy '\'ha\{uf
sh Nl'L'hLLIH [ tary
). Membe! i ewﬁ 02!
o, State Biodiver
H.

[sw +,‘{.§Q“ a\q '



;‘I\ TBA: Ry ~UHUsH Y. Hfam. AFIY
; . Trafera R e e, Sem Pty R omem, fxy |
| | , fru
TIHE T o, ' m
- Sa-frfreray v Foraran ’Ju‘ﬂ' / i
CeT 5 "‘J‘Mﬁ 1 <
' . R, ’j /
}o' /f
aEA- 173001 ‘S)Vn .

W,
Raes . v20B™ .~
Subject:- Compliance Report regarding preparation of People Biodiversity

Registers ( PBRs) at Gram Panchayats level, as per the directions
of Hon’ble National Green Tribunal,

AEeY,

mﬁmﬁim.dumﬁmﬁm,%mmu%ﬂ,zb
PrRfe O WBA-50410-50 | Rais 20 spra, 2020 & def # mor e Frama

sfwedt & w= Compliance Repont sepm quen Reffm sos o %aw = ==
w%.madammmwﬂmémé‘@&&m%:

FEAOH~ (1
srardta,
S el _
R arera 3,
foren Rk, amser, B
Teime wrr-gEad- 3F 5 Reies Q'Es/ae/ 2020
Ry -

1 ﬁr&m vargdt s Rrem, Remee e, feen-o9 B goend |

-__Jr...“-;r"w —
<o N LA

e Ry, e, B

O
y Thakur

g - Secretary
1§ Nern .r BoarC
H 'F’J S;ait—. Biodiversity




,-"; f,ﬁ—g’,‘.@/ h_']';)_ '

Compliance Report

Following s the cotnpllang p COROU T (e

meparation ol People’s Biodiversity Registers (PR, allo
by H.P. State Biodiversity Hopy [yt e | thotieg

Dopartment of Monchayatl Hay
1 Name of the Distriey Sirmour
2. Number of Gram Funchayaty: 224
3
q

Number of PRRy by epared By Blo Liversity

HBoared 37
Numbber of PRRs

repared by Distelet Pan hayat Office, Sirmour:-191

DECLARATION

l, Anchit Dogra, Dislyict Panchayal Ofticer b

ereby declare that the total number of PBRs in District
Sirmour at Panchayat leve| have

been prepared and the Information furnished above is true , complete
and correct to the best of My knowledge and belief.

,
Place:- Nahan | T e d"";l(n O Jo L
ate: ¢ »0 Signature of Compete ythority
0 o Ce [ Dintnct Panch 2t r}M“ "
| girmour Distt Kapem (M
i T———

-

ol
@I A4 Th Q\QUT

sh. 1'4 encretany ;
2 MemP? orsity BOZ
p, State BIO®Y
H.r.

[!CH L5 D\D\ﬂ
184



No. Panch-Una-BBMC)2018- Y215 |

Office of the District Panchayat Officer,
Una, District Upg (H.P)

To
Joint Member Secretary, |
H.P. State Bio Diversity Board, '
Una-174303 Dated ){-0% 2020. |
. |
Subject:- Compliance report regarding preparation of PBRs at Gram Panchayat |
level, as per directions of Hon'ble National Green Tribunal.

Sir, |
Please refer to your office Letter No-2760, dated- 19.08.2020 on the above
cited subject. In this regard, it is submitted that the requisite information regarding preparation of

PBRs at Gram Panchayat level is being sent herewith in R/O Distt. Una for your further
information and necessary action please.

Encls.-1
i Yours Sincerely,
(Ramz.m;rma)
District Panchayat Officer, '
Una, District Una, HP
Endst. No.-As above- Y276 Dated: 2 (| pg* 2020. .
Copy to:- ‘

1. Joint Directior( Panchayati Raj), H.P Shimla-9 with reference to letter No. PCH- |
HA-(1)2/2013-BDA-50410-501, Dated 20.08.2020 for information.

Disuicg'gwmmj |

Una, Diwﬂ \

gh, Nishar




| pollowing is the COmpliance re

g ) art v )

g allotted by 1ip Stase Bl:o:jivr;}:a"ht Preparation of Peoples Biodiversity Regisierg
i il . 1_“- oard to the Department of Panc}m}"d Raj:
¥ -

f 1 Name of the Distric, : UNA

i 2

| !‘ 2. Number of Gram Panchaya, 254
! 3. Number of PBRs Prepared : 23Y
!

P,

: DECLARATION
I_:_Rgmam...K.Mm%-—smmﬂ»-lmby declare that the total aumber of PBRs at in
:.Dlsttht e, evvrse T O—— at Gram Panchayat level has been prepared and the
lnfgﬁ;laﬂon furnished above i true, complete and correct to the best of my knowledge and
belief,

v
Place: UN A : Signam%t Authotity

Date: 2408 - 2020

i
|nI ) = 3 .
S‘ SIS T B .,E.M‘,m.a..”’m PR 0 - e,
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|

Fromu

To

Subject: -

Sir,

N C_)kUyL
N0 UD-H(Q)17)2019-1. 5207 -7 Y/ 1o

i.rcclm'nlo ol Urban DU\'uInpnu‘rll,
Himachal Pradesh

Dated: Shimla-171002, (he / 0 September, 2020,

Diroclor,
Urban Developmeny,
Himachal Pradesh.

jo 9
Joint Member Secretary, s
HL.P. State Bimiivumil.\f Board,

) “\r P - 6] i 3 1
Paryavaran Bhawan, Us Club, Shimla,
Himachal Pradesh.

Compliance report regarding preparation of People’s
Biodiversity Registers (PBRs) at Urban Local Bodies, as per
the directions of Hon'ble National Green Tribunal,

Kindly refer to this office letter No. UD-] (©(17)-4/2019-1-

22943-44 dated 28.08.2020, on the subject cited above.

In this context, the latest compliance report/status for the

preparation of People’s Biodiversity Registers in respect of Urban Local Bodies
in HP. is attached at Annexure “A” for your kind information and further

3 Q_-.\?@_L
necessary action. TRag /wﬁ Lhies At wer font Miomgl

adat~dy

Encl. : As above.

Yours faithfully,

< =R
(R.K. Gautam), 1AS
Director,
Urban Development,
Himachal Pradesh.

Endst. No. As above. Dated:
Copy forwarded to:

information, please.

Secretary (UD) to the Govt. of Himachal Pradesh for

i 2
< '__._-—_'_'__-.:;"“—”__ :L -
Director,\&)

Urban Developmont,
Himachal Pradesh.
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Distviel Bitaspur
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Municipal Counell Bitaspue
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Ay gy '.\-i
Lhban

Eoonitpdeied

Campleled
Crmplelod
Connpletedd

Conpleted

L ||u||lh'lﬂl

Conmpleted |

Completed |

Eoomrivied

Compleled

Campleted

'_ - Mundebpat Connell Natna Dov I

s S |

R ) Muicipal Councll Glhiumasrnwin

i B e

4 Nagar Panchayat Valal

Cinnpleied

Complened

Compleied

District Solan

1 Municipal Council Solan

Cuompleled l
s Municipal Councll Nalagarh Completed |
1 Municipal Council Parwanoo Compleled .
[ »
t 4 Municipal Couneil Baddi Completed |
5 'Nar,.u Manchayat Arki Completed
"- —
IDialriﬂ Sirmour {
i = ete |
o Municipal Council Nahan Completed |
l .
l 2 |[Municipal Council Faonla Sahib Completed
i “ompleted
i 3 Nagar Fanchayal Rajgarh Complete
Distriet Mandi o - B
L " - Completed
1 Munleipal Council Mandi 1 - Lin_” ";_-11_ ]
: 2 Municipal Council Sundernagar l-nllll|lh'hu| -
I k Munbeipal Council Nerchowk Completed B
4 |Municipal Council Jogindernagar Uomnpleted
— ! e e
5 iN.«gn: Panchayat Sarkaphay Completed
L ——————— —— — -—._.__H__
|6 |Mapgar Panchayat Wewalsar Completed
U . . S, e e o e
7

|Nagar Panchayat Karsay
A —_—
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The status report for the pre
pocal podies in 11D,

pistrict Kangra
| —r
1 lhlunlcipal Corporation Dharamshala

paration of Peaply!

s il'mcliw.-_.,“), Rep S __ll

——— e

- Tm———

- —

Isters ('HICS) i respect of Urban

SITATUS

|

7|

— .__h_j'

Completed

-

2 Municipal Council Kangra

N

Munlcipal Couneil Palampur

Municipal Council Nurpur

Completed

]

Cumpleted |

5 [Municipal Council Nagrota-Bagwan

Completed

Cumpleted

6 [Municipal Council Dehra

|

Completed

Muni¢ipal Council Jawalamukhij

l
! Completed ‘
5 :N;gar I"anchayat Baijnath-Paprola Completed i
9 [Nagar Panchayat Jawali Campleted
l SRS
District Kully
I |Municipal Council Kullu ‘ Compleled
|
|
2 |Municipal Council Manali i Completed
3 Nagar Panchayat Bhunier l Completed
T l } ——— \
4 LNJgar Panchayat Hanjar Completed |
District Chamba
i SR )
1 |Munieipal Council Chamba | Completed
|
2 |Municipal Council Dalhousie

) [Nagar Panchayat Chowari

District Shimla

Completed

e —

Completed

1 ‘Munitipal Corporation Shimla

Completed |

N IS E—— S

| 2 'Municipal Council Rohru Completed
—_— ) Clla e =
|} Municipal Council Rampur Completed
.' Completed

[ 4 lMunkipal.CounrilThcog

S |Nagar Panchayat Jubbal
!

Cuompleted

| o I‘Nagar Panchayat Kotkhai | Completed
L | -
| l Completed

7 lNagar Panchayat Chopal I P
-8 \Nagu Panchayat Narkanda [ Completed
Lo i :
| ® INagar Panchayat Sunni | Completed
| S | —
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fs 4 NO COURT NO.1 SECTION PIL-W
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

|

| o MOTU WRIT PETITION (CIVIL) No(s).3/2020

IN RE : COGNIZANCE FOR EXTENSION OF LIMITATION

pate : 23-03-2020 This petition was taken up suo motu for hearing
today .

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE SURYA KANT

By Courts Motion

COUNSEL PRESENT

Mr. Tushar Mehta, SG

Ms. Swati Ghildiyal, Adv.
Mr. Ankur Talwar, Adv.
Mr. G6.S. Makkar, Adv.

Mr. Raj Bahadur, Adv.

Mr. B.V. Balaram Das, AOR

Mr. Dushyant Dave, Sr. Adv.
UPON hearing the counsel the Court made the following
ORDER

This Court has taken Suo Motu cognizance of the situation
arising out of the challenge faced by the country on account of
Covid-19 virus and resultant difficulties that may be faced by
litigants across the country in filing their
Petitions/applications/suits/ appeals/all other proceedings within
the period of limitation prescribed under the general law of

%ﬁ%ﬁitation or under Special Laws (both Central and/or State).
To obviate such difficulties and to ensure that

lawyers/litigants do not have to come physically to file such
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Hmwedings in respective Courts/Tribunals across the country
%mﬂuding this Court, it is hereby ordered that a period of
;iﬂMIation in all such proceedings, irrespective of the limitation
wescribed under the general law or Special Laws whether condonable
or not shall stand extended w.e.f. 15 March 2020 till further
order/s to be passed by this Court in present proceedings.

We are exercising this power under Article 142 read with
Article 141 of the Constitution of India and declare that this
order is a binding order within the meaning of Article 141 on all
Courts/Tribunals and authorities.

This order may be brought to the notice of all High Courts for
being communicated to all subordinate Courts/Tribunals within their
respective jurisdiction.

Issue notice to all the Registrars General of the High Courts,

returnable in four weeks.

INDU KUMARI POKHRIYAL)
(SANJAY KUMAR-II (MUKESH NASA)  (
ASTT. REGISTRAR-():um-PS COURT MASTER ASSISTANT REGISTRAR
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, UPREEEECOURTUF INDTIA
i ORD OF PROCEEDINGS

;gm MOTO WRIT (CIVIL) NO. 3 of 2020

/ N RE : COGNIZANCE FOR EXTENSION OF LIMITATION

WITH

IA N0.48411/2020 - APPROPRIATE ORDERS/DIRECTIONS

IA N0.48375/2020 - CLARIFICATION/

1A N0.48511/2020 - CLARIFICATION/giggglig:
IA N0.48461/2020 - CLARIFICATION/DIRECTION
IA N0.48374/2020 - INTERVENTION APPLICATION
IA N0.48416/2020 - INTERVENTION APPLICATION
IA N0.48408/2020 - INTERVENTION APPLICATION

I.A NO..... OF 2020 - FILED BY MR. NARAYAN VASUDEO MARATHE,
APPLICANT-IN-PERSON

Date : 06-05-2020 This matter(s) was called on for hearing today.

CORAM :

HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE DEEPAK GUPTA
HON'BLE MR. JUSTICE HRISHIKESH ROY

By Courts Motion

Counsel for the parties

Mr. K.K. Venugopal, Ld. AG
Mr. Tushar Mehta, Ld. SG
Mr. B.V. Balram Das, AOR

Mr. Dushyant Dave, Sr. Adv.
Mr. Sameer Pandit, Adv.
Mr. Nikhil Ranjan, Adv.
Mr. Utkarsh Kulvi, Adv.
Mr. Pranaya Goyal, AOR

Ms. Meenakshi Arora, Sr. Adv.
Mr. Ankur Mahindro, Adv.
Ms. Anannya Ghosh, AOR

Suranme Mo Verdied Mr. Ar]l.ll'l Gargl AOR
e,
SR e Mr. Divyakant Lahoti, AOR

Mr. Parikshit Ahuja, Adv.
Ms. Praveena Bisht, Adv.
Mr. Kartik Lahoti, Adv.
Ms. Madhur Jhavar, Adv.
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Ms. Vindya Mehra, Adv.
Mr. Mayank i
. ygn Kshirsa ar, AOR
Mr. Sahil Mongia, gdv.
Mr. Aniruddha p. Mayee, AOR
Mr.

Narayan Marathe, Applicant-in-Person

UPON hearing the counsel the Court made the following

ORDER

IA N0.48411/2020 - FOR DIRECTIONS

By way of filing this application for directions, the

applicant has made the following prayer :

“To issue appropriate directions qua (i) arbitration
proceedings in relation to section 29A of the
Arbitration and Conciliation Act, 1996 and (ii)
initiation of proceedings under section 138 of the
Negotiable Instruments Act, 1881;"

In view of this Court’s earlier order dated 23.03.2020 passed
in Suo Motu Writ Petition (Civil) No.3/2020 and taking into
consideration the effect of the Corona Virus (COVID 19) and
resultant difficulties being faced by the lawyers and litigants
and with a view to obviate such difficulties and to ensure that
lawyers/litigants do not have to come physically to file such
proceedings in respective Courts/Tribunal across the country
including this Court, it is hereby ordered that all periods of
limitation prescribed under the Arbitration and Conciliation Act,
1996 and under section 138 of the Negotiable Instruments Act 1881

shall be extended with effect from 15.03.2020 till further orders
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IA No.
IA No.
IA No.
IA No.
IA No.
IA No.
IA No.
IA No.

ALONG

SUPREME COURT oF
RECORD OF PROCEEDINGS
sU0 MOTO WRIT PETITION (C) No.

48672/2020 -
48375/2020 -
48461/2020 -
48673/2020 -
48374/2020 -
48416/2020 -
48408/2020 -
48671/2020

6@198/2029

Date :

CORAM :

HON'BLE THE
HON'BLE MR.
HON'BLE MR.

1
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j =
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3/2020
IN RE COGNIZANCE FOR EXTENSION OF LIMITATION

VERSUS

SECTION PIL-w

INDTIA

Petitioner(s)

Respondent (s)

APPROPRIATE ORDERS/DIRECTIONS

CLARIFICATION/DIRECTION
CLARIFICATION/DIRECTION

EXEMPTION FROM FILING AFFIDAVIT

INTERVENTION APPLICATION
INTERVENTION APPLICATION
INTERVENTION APPLICATION

INTERVENTION/IMPLEADMENT)
WITH IAS. 48574/2020 49221/2020, 51078,
51082, 50977,50985, 55276,

for hearing today.

CHIEF JUSTICE

JUSTICE R. SUBHASH REDDY

JUSTICE A.S. BOPANNA

By

Courts Motion,

Counsel for the parties:

Mr.

Mr.
Mr.
Mr.
Mr.
Mr.

Mr.
Mr.
Ms.
Ms.
Ms.
Mr.
Mr.

AOR

55277, 58914 58910/2020 AND

: 10-07-2020 These applications were called on

pushyant Dave, Sr.Adv.(AC)(Not Joined)

KK Venugopal,
Tushar Mehta,
Ankur Talwar,
Kanu Agrawal,
B.V. Balram Das, AOR

pivyakant Lahoti, AoR
parikshit Ahuja, Adv.

AG
SG
Adv.
Adv

Praveena Bisht, Adv.
vindhya Mehra, Adv.

Madhur Jhavar,
Kartik Lahoti,
Rahul Maheshwari, Adv.

Adv.
Adv.
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Ms.

Mr.
Mr.
Mr.
Mr.
Ms.
Ms.

Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Mr.

Mr.
Mr.

Ms.
Mr.
Ms.
Ms.
For

Mr.
Mr.
Mr.
for

Mr.
Mr.

Ms.
Ms.

Mr.
Mr.

Ms.
Mr.

Mr.
Mr.

Mr.

Mr.
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Bhanu Pant, Adv.

Apoorv Kurup, Adv.
Upama Bhattacharjee, Adv.

C.M. Lall, Sr. Adv.
Gurvinder Singh, Adv.
Gaurav Miglani, Adv.
Rahul vVidhani, Adv.
Nancy Roy, Adv.
Archana Sahadeva, AOR

Shyam Divan, Sr. Adv.
Sameer Pandit, Adv.
Nikhil Ranjan, Adv.
Utkarsh Kulvi, Adv.
Govind Manoharan, Adv.
Sarrah Khambati, Adv.
Pranaya Goyal, AOR

V. Giri, Sr.Aadv.
Ramesh Babu M.R., Adv.

Aruna Mathur, AOR

Avneesh Arputham, Adv.
Anuradha Arputham, Adv.
Geetanjali, Adv.

M/s. Arputham Aruana & Co.

Pravin H. Parekh, Sr. Adv.
sameer Parekh Adv
Kshatrshal Raj Adv

M/S. Parekh & Co., AOR

Yashvardhan, Adv,
Apoorv Shukla, AOR,

Ishita Farsaiya, Adv.
Prabhleen Kaur, Adv.

Arjun Garg, AOR
Rati Tandon, Adv

Anannya Ghosh, AOR
vivek Narayan Sharma, AOR

Akash Shukla, Adv.
Sarvam Ritam Khare, AOR

Arvind Kumar Sharma, AOR

A. Lakshminarayanan, AOR

RS Y
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Mr. Sidharth Luthra, Sr. Adv.
Mr. Arshdeep Singh Khurana, Adv.
Mr. Varun K Chopra, Adv.

Mr. Akshat Gupta, Adv.

Ms. Rajshree Sharma, Adv.

Mr. Gurtejpal Singh, Adv.

Mr. Ayush Luthra, Adv.

Mr. Shivanshu Singh, Adv.

Mohd. Shakei Naru, Adv.

For M/s. VKC Law Offices, AOR

Mr. Chqranpal Singh Bagri, Adv.
Mr. Anilendra Pandey, AOR

Mr. Abhimanyu Tewari, AOR
Ms. Binu Tamta, AOR

Mr. V.N. Raghupathy, AOR
Mr. S. Thananjayan, AOR
Mr. Mayank Kshirsagar, AOR
Mr. Sahil Mongia, Adv.

Mr. Tushar Singh, Adv.

Mr. Rahul Yadav, Adv.

Ms. Pankhuri, Adv.

Mr. Akhilesh Yadav, Adv.

UPON hearing the counsel the Court made the following
ORDER

parties have prayed to this Court for
extending the time where limitation is to expire
during the period when there is a lockdown in view of
COVID-19 or the time to perform a particular act is

to expire during the lockdown.

1.A. No. 49221/2028 .Section 29A of the Arbitration
and Conciliation Act, 1996

Taken on Board.
In Suo Moto Wwrit Petition (C) No. 3/2020, by
our order dated 23.03.2020 and 06.05.2020, we

ordered that all periods of limitation prescribed
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under the Arbiration and cConciliation Act, 1996

shall be extended w.e.f. 15.03.2020 till further

orders.

Learned Attorney General has sought a minor

modification in the aforesaid orders.

Section 29A  of the Arbitration and
conciliation Act, 1996 does not prescribe a period
of limitation but fixes a time to do certain acts,
i.e. making an arbitral award within a prescribed
time. We, accordingly, direct that the aforesaid
orders shall also apply for extension of time limit
for passing arbitral award under Section 29A of the
said Act. similarly, Section 23(4) of the
Arbitration and Conciliation Act, 1996 provides for
a time period of 6 months for the completion of the
statement of claim and defence. We, accordingly,
direct that the aforesaid orders shall also apply
for extension of the time limit prescribed under
section 23(4) of the said Act.

The application is disposed of accordingly.

Pre-Institution Mediation and Settlement under
section 12A of the commercial Courts Act, 2015.

under Section 12A of the Commercial Courts
Act, 2015, time is prescribed for completing the

process of compulsory pre-litigation, mediation and

R Y



settlement. The said time is also liable to be
extended. We,

accordingly, direct that the said

time shall stand extended from the time when the

lockdown is lifted plus 45 days thereafter. That is

to say that if the above period, i.e. the period of

lockdown plus 45 days has expired, no further period

shall be liable to be excluded.

I.A. No. 48461/2020- Service of all notices, summons
and _exchange of pleadings

Service of notices, summons and exchange of

pleadings/documents, is a requirement of virtually

every legal proceeding. Service of notices, summons

and pleadings etc. have not been possible during the
period of lockdown because this involves visits to
post offices, courier companies or physical delivery
of notices, summons and pleadings. We, therefore,
consider it appropriate to direct that such
services of all the above may be effected by e-mail,
FAX, commonly used instant messaging services, such

as WhatsApp, Telegram, Signal etc. However, if a

party intends to effect service by means of said

instant messaging services, we direct that in

addition thereto, the party must also effect service

of the same document/documents by e-mail,

simultaneously on the same date.

Opabr
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Act, 1881-I.Efk ;:ildigisof Negotiable Instruments
4867172026 48673 5570, 1 and 48672/2020 (IA. No.

I.A. No. 48671/2020 for
allowed.

impleadment 1is

With reference to the prayer, that the period

of validity of a cheque be extended, we find that

the said period has not been prescribed by any

Statute but it is a period prescribed by the
Reserve Bank of India under Section 35-A of the
Banking Regulation Act,1949. We do not consider it
appropriate to interfere with the period prescribed
by the Reserve Bank of India, particularly, since
the entire banking system functions on the basis of
the period so prescribed.

The Reserve Bank of 1India may in 1its
discretion, alter such period as it thinks fit.

Ordered accordingly.

The instant applications are disposed of

accordingly.

I.A. Nos. 48374/2020 and 48375/2020

List after six weeks.

[ CHARANJEET KAUR ] [ INDU KUMARI POKHRIYAL ]
ASSTT . REGISTRAR-CUM-PS ASSTT. REGISTRAR
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Governmenl of Himachal Pradesh
Oepariment of Health ang Family Welfare

aW-A-A(3)1/2020 Dated Shimla-2 the 23" March, 2020

wn HEWY
Ve

ORDER

Recognizing the importance of social dislancing and isolation measures for the
ntainment of the spread of COVID-19 and kecping in view the influx of a large
:_:,:nner of persons from ather countries and olher stales 1l Is imperative thal stricl
measures should be underlaken to prevent the import of the virus inlo the State of
Himachal Pradesh. The Government of Himachal Pradesh in exercise of the powers
conferred under section 2, 3 and 4 of the Epidemic Disease Act, 1897, has framed the
Himachal Pradesh Epldemic Disease (COVID-19) Regulations, 2020. Under the
Clause 3 of Ihe alcresaid regulations, the State of Himachal Pradesh hereby notifies a

lockdown in all ils lerritories stipulating the following restrictions lill further orders:

1. Allinterslate and inlrastate movement of public and private stage and contract
carriages including Taxies, autorickshaws elc. is prohibited. There will be total
prohibilion on movement or plying of trains and commercial aircrafls. The privale
vehicles will be plied only if essentially required for visiting hospitals and for
avalling/maintenance of essential services. Goods carriage vehicles shall
however be allowed to ply, in respect of lhe services provided for in Clause 2 of
this Order,

2. All shops, commercial establishiments, faclories, workshops, godowns elc. shall
close (heir operations excepl for (he following:

) Shops or stores selling Groceries, Milk, Bread, Fruit, Vegetable, Meal,
Fish & olher uncooked food items and their lransportation related activities
and warehousing.

b) Hespitals, Chemist slores. Oplical stores, Pharmaceutical and soap
Mmanufacturing units and their ancillaries together with transportation
related activilies.

C) Petrol pumps, LPG gas. Oil agencies, Iheir godowns and their

iransportation related activities.

(o

i )L Thakur
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{ d) E-commerce :
©fCe  (delivery) of all essential goods Including

pharmaceuticals and medical equipments. "

e) Praduction ang Manufacturing Units which require continugyg or
may continue to function after obtaining required permission fror::
Cepuly Commissioner and following all precautionary protocols ag Nolifig
by Health Department from time to time.

f) Units manufacturing alcohol for medicine/sanitizers subject to IoIIOWing all
precaulionary prolocols as notified by Heallh Department from (ime |,
time.

g) Manufacturing unils engaged in production of essenlial commodities, |,
this regard, the decision of Deputy Commissioner shall be final.

3. Strict home quarantine shall be observed by all foreign relurnees, who landed in
India on or after 9" March 2020. All such foreign relurnees shall mandatorily
notify the District Surveillance Officer of the concerned district & 104 Toll Free
Number and register themselves lor home quarantine failing which they shall be
liable for legal action.

4 People are required to stay at home and come out only for basic purposes like
visit to grocery, vegelable shops, chemists etc. and for essential and permitted
work relaled travel only and thal too while strictly following social distancing

guidelings issued from tme to time. Under no circumstances, any

Social/Cultural/Sports/Polilical/Religious/Academic/Family mass gatherings or
gatherings of any kind and purpose will be permilted at any place. All the
establishments which are allowed lo be kept open under these orders shall also
ensure social distancing within and oulside their premises.

5. Functioning of all the Governmen! Offices shall be regulated under the Order
issued vide notification no. Per(AP-B)B(15)-19/2020 dated 21 March 2020,
except the following:

a) Offices charged with law and order and maglsterial duties
b) Police, Armed Forces and Central Para-Military Forces
qD” €¢) Health
d) Treasury
&) Urban Local Bodies and Rural Development

2
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9) Eleclricity, Water and

h) Bank/ATM Huniipal Servces

.I. Pr‘ .
) Inl, Electronic and Social Media

) Tele
J om & Internel Services including IT&ITeS
k) Postal services

l "

) Supply chain and related transportation

m) Any other service which the Depuly Commissioner of the concerned
District deems to be essential. If there is any doubt as to whether a service

establishment is essential or nol, the Depuly Commissioner shall be lhe

competen! authority to decide.

The staff working in the above mentioned departments shall nol proceed on

leave and he already sanctioned leave is ordered lo be cancelled with

ave Furthermore, (he leave on medical

ihe District Medical Board.

immediale effect excepl for malernily le

grounds shall be admissible only if certified by

This issues with approval of Hon'ble Chief Minister

By order

Chief Secrelary to the
Government of Himachal Pradesh

Endsi no. As Above, Dated: 23" March 2020

Copy for information and necessary aclion (0.

1. All lhe Administrative Secretares to the Government of Himachal Pradesh for

information and necessary action please.
2. All the Head of Departments for informalion and necessary aclion please.

3. All Deputy Commissioners and Superintendents of Police, Himachal Pradesh for
laking all necessary actions for enforcement and implemenlation of aforesaid

direclions.

/

(R D Dhiman)
Additional Chief Secretary (Health) to the
Governmenl af Himachal Pradesh

Qranned uiath (TamScannar



" commercial establishments, factories, workshops, godowns etc

A
I~
(A

Government of Himachal Pradesh
Department of Health and Family Welfare

SALASA) 1/2020 T xz
WW-Reri - Dated Shimla-2 the 147 April 2020

ORDER

Whereas, in order to contain the spread of COVID-19. which has been
geclared as a pandemic by World Health Organization, guidelines have been
issued under Section 10 (2)(1) of the Disaster Management Act, 2005 by the
Ministry of Home Affairs, Government of India vide the Order no 40-3/2020-
DM-I(A) dated 24" March, 2020 and subsequent addenda. which are
applicable throughout the country till today From the address to the nation
made by the Hon'ble Prime Minister of India today, it is gathered that fresh
guidelines are likely to be issued by the Government of India with/ without

modification (s) in a phased manner, which will be initially applicable upto

20.4.2020 and thereafter, upon re-assessment and evaluation of the situation,

upto 3.5.2020.

Whereas, in view of the urgency and importance of social distancing.

adoption of isolation measures for prevention and containment of the spread
of COVID-19 and breaking the chain of transmission by curtailing and

restricting the movement of public at large to the bare minimum, the

Government of Himachal Pradesh has imposed certain restrictions on the
ning of public offices, facilities/ shops,

movement of public/ vehicles, ope
vide this

depariment's Orders of even number dated 21" March, 2020, 22" March,

2020 25 March. 2020, 26" March, 2020 and 317 March, 2020

Whereas. 'curfew’ has also been imposed in various parts of the

State by the concerned District Magistrates having jurisdiction in view of the
threat of the COVID 19 pandemic. ‘Hotspats' and clusters have been

S aarth E Ko
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dentified, where spr
pread of the COVID-19 has been noticed
ced or is

. .

mposed and the i
| preventive measures adopted should be : _
State in the public interest continued n he

lj\low Therefore, in exercise of the powers conferred by the Clause 3
of the }-Ilmachal Pradesh Epidemic Disease (COVID-19) (Amendment)
jaeizij'z:in;;r?;ZZESJed vide this dgpartment’s notification of even number
| : under the Epidemic Diseases Act, 1897, it is hereby
directed that:

1. Al social, cultural, sports, political, religious, academic, family
mass gathering (s) of any kind and purpose shall continue to be
banned.

2 All interstate and intrastate movement public and private stage
and contract carriages including taxis, auto-rickshaws etc. s

There will be total prohibition on movement or plying of

prohibited.
rcial aircrafts. The private vehicles will be plied

trains and comme

only if essentially required for visiting hospitals and for availing/

tial services

maintenance of essen
overnment of Himachal Pradesh shall

3 Al offices under the G

continue to remain close
nue to stay at home an
hes as prescribed from
to make themselves avall

y by their respective Cont
schools,
tutions, ITI's, Polytechnics,

d The employees are directed to
conti d follow all the social distancing
time to time. They are further
able for duty, in case required

rolling Officer, at short notice.

quidelir
directed

in exigenc
colleges, universities,

4. All educational institutions,
technical and vocational training insti
Medical Colleges, Paramedical Training

Engineering Colleges,

4b~'-"/ \r'rn'lnuwl u-nh I'-.'l!'l‘\Qr"lnna?n‘
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Institutes, Anganwaris. Creches, Pre-nursery Schools etc., in the

public as well as private sector, shall continue to remain closed.

L&) |

All the beauty parlours hair cutting saloons, gyms, clubs,

swimming pools, golf clubs, sports complexes etc. shall also
continue to remain closed.

Every citizen shall use mask/ homemade face cover while
stepping out of his/ her premises,

However, the following exemptions and exceptions are allowed in
the public interest subject to further restrictions/ relaxations, if any imposed/
allowed by the Government of India, the State Government or the concerned

District Magistrate from time to time in normal/ sensitive areas:

()  This Order shall not be applicable to the offices/ organizations/

commercial establishments/ factories/ institutions/ workshops/

godowns, shops, stores, production/manufacturing units, vehicles,
hospitals, petrol pumps, oil agencies, e-commerce delivery units etc.
charged with essential and emergency services as notified by the
Government of India, the State Government or the concerned District
Magistrate from time to time.

(i) All the Administrative Secretanes and Heads of Departments under
the Government of Himachal Pradesh shall be present in their offices
with skeletal/ bare minimum staff.

This Order shall be applicable w.e.f. 15" April, 2020 till 3 May,

2020 or till further orders, whichever is earlier.

i@_?h‘/
(R.D. Dhiman),

Additional Chief Secretary (Health) to the
Government of Himachal Pradesh

sh, Nishant Thakur
Jt Member Secretary
H.P. State Biodiversily Boar
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st No. : As above Dated: Shimla-2, the

copy forwarded to the followinq for
7. All the Administrative

14" April, 2020
information and n/a

e Secretaries to the Government of Himachal Pradesh

missioners in Himachal Pradesh
9. The Principal Accountant 3

8. All the Divisional Com

enudl H.P.. Shimia- 171003

10 The Accountant General (A&E), Himachal Pradesh, Shimla-171003

11. The Deputy Accountant General (A&E), H.P. Shimla-171003

12. All the Heads of Departments in Himachal Pradesh

13. All the Deputy Commissioners in Himachal Pradesh

14. The Director, Medical Education & Research, H.P., Shimla-171009.
15. The Director, Health Services, Himachal Pradesh Shimla-171008.
16. The Director, Health Safety & Regulations, Himachal Pradesh

17 The Director, Dental Health Services, Himachal Pradesh.

18. The Mission Director, National Health Mission Himachal Pradesh
19. The Principals of all the Government Medical Colleges of the State.
20. All the Chief Medical Officers in Himachal Pradesh.

21. Guard file. ;:?
)

T A
.[4/4/20
(Amarjeet Singh) -
Special Secretary (Health) to the
Goﬂemment of Himachal Pradesh
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